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MEMORANDUM OF APPLICATION

(under section 18(1) read with sections 14 and 15 and

under Section 18 (2) of National Green Tribunal Act

2010)
Original Application no- ....../ 2025/EZ
Sri Animesh Dey
.... Applicant
Versus
The Union of India & Ors.
....... Respondents
Compilation-II
SI. Particulars Annexures
NO. and Page No.
1. Copy of order passed by “p-1”
theHon’ble  Guwahati  High B Jo 23
Court dated 18/09/2024
2. Copy of order : “p_D”»

dated 25/09/2024 passed by| ouy 2_‘cr
[}
the Hon’ble Guwahati High

Court

Copy of Report of Pollution| “P-3”

control Board, Assam dated 10 *_ o A2
03/05/2024
Copy of Consent to Operate 9 +0“P-4”_ Lf O




(i1

5. Copy of RTI(1) & RTI {2)& RTI “P-5”
(3) report of Pollution -Control
Board and Lanka Municipal
Board , Assam _ 60/ +O 53
6. Copy of e-mail sent to Pollution : ’*P..é"
control Board, Assam : | BY 46 L
7. Copies of the complaints to “P-7”
— .
different authorities and - 51 4o 94
P Ao 46 A ~vaph)

g - Ww&\[ qbddalp:)\% 9SS __tE_;%p (032

e

Animesh Dey
Represented by its Advocate
Mr. Aditya Sen( Advocate)
Mobile No.8017557817
E-mail:adityasen2407@gmail.com




N\

SYNOPSIS

That the Respondent No. 7 with the permission of the Respondent No. 2
to 6 have been violating the rules of the pollution control board and
thereby harming the health of the people of the nearby locality including
the. Applicant who also lives at the locality of Lanka Town in Assam. In
s.pite informing the authorities the aforesaid authorities are not taking

any action. Hence the Applicant has filed this instant application.




LIST OF DATES

Dates Particulars

2024 That the Respondent No. 7 with the permission of the
Respondent No. 2 to 6 have been violating the rules of
the pollution control board and thereby harming the
health of the people of the nearby locality including the
Applicant who also lives at the locality of Lanka Town in
Assam.

2024 Complaints have been made to pollution control
authorities. In spite of that there is no response from
the aforesaid authorities.

18.09.2024 Order passed by the Hon’ble Guwahati High Court.

25.09.2024 Order passed by the Hon’ble Guwahati High Court.

03/05/2024 Pollution Control Board submits report.

June, 2024 Still the Respondent No. 7 starts causing pollution.




Before The Green Tribunal, Eastern Zone Branch At Kolkata
MEMORANDUM OF APPLICATION
[Under Section 18(1) read with section 14 & 15 and under section 18

(2) of the national green tribunal act, 2010]
Original Application No. /2025 /EZ

IN THE MATTER OF:
Animesh Dey, son of Late Samarendra
Kumar Dey, residing at Subhash
Nagar, Ward No. 5, Lanka Town, P.O-
LANKA, DIST-NAGAON, ASSAM, PIN-
782446.

...... Applicant

nism of Sedaa WM_VE-&S Ubs): +ha —

1. The b Chairman and CEO, Railway Board, Rail
Bhawan, Rafi Marg, New Delhi- 110001. Email
id: crb@rb.railnet.gov.in |

2. The General Manager, N.F. Railway, P.O.
Maligaon, Assam, Guwahati-781001.

Email id: gm@nfr.railnet.gov.in

3.The Divisional Railway Manager, N.F. Railway,
Lumding Division, Lumding, P. O. Lumding, PIN-
782447.

Email id: drm@udégrailnet.gov.in



TO

4. The Pollution Control Board of Assam, represented
by its Chairman, having its established office at
Bamunimaidam, PIN-781021.

Email id: chairman@pcbassam.org

5.The Central Pollution Control Board, represented
by its Chairman, having its established office at
Paribesh Bhawan, East Ahjun Nagar, New Delhi,
Pin- 110032.

Email id: ccb.cpcb@nic.in

6. The Regional Officer, Pollution Control Board of
Assam, Regional office Nagaon, having its
established office at Nagaon, near Sai Baba
Mandir, Milanpur, Assam, Pin-782001.

Email id: ro_nagaon@pcbassam.org

7.The Managing Director & CEO, Dalmia Cement
(Bharat) Ltd., Pipal Phukuri P.O. -Lanka, Distirct-
Pipal Akhuri, P.O.-Lanka, District-Nagaon,
Assam, Pin-782446.

Email ID: corpcomm@dalmiabharat.com

. ...Respondents

THE HON'BLE CHAIRMAN AND HIS COMPANION MEMBERS OF THE

GREEN TRIBUNAL

HUMBLE APPLICATION SUBMITTED BY
THE APPLICANT ABOVENAMED.



FACTS IN BRIEF

Most Respectfully Sheweath :

1. The address of the Applicant is given above for the

service of notices of this application.

2. The addresses of the Respondents are given herein

above for the service of notices of the application.

3. The Applicant abovenamed begs to present the
Memorandum of Application on the grounds set out

hereunder.



4(a) That land from where the violation of Pollution
control norms and rules are happening belongs to the
Respondent No. 2 and 3being situated at the Lanka
Railway Station, North Frontier Yard, Lanka, Hojai ,
Assam, Pin- 782446 within jurisdiction of Lanka
Police Station) the same shall hereinafter be referred
to as the “Said Property”, the ongoing disseminating
of pollution containing PM10 concentration at midpoint
of railway yard (326ug/m3), end of railway yard (270
ug/m3) and platform No. 1 (212 ug/m3) crossing the
National Standard of Daily Average Concentration
(100ug/m3) and yearly average concentration
(60ug/m3) the subject matter of the complaint herein.
Be it pertinent to mention here that the said property
belongs to the “Northeast Frontier Railway” being the

Respondent no-2 and 3 herein.

(b) That the said property belongs to the “Indian

Railways”.

That the Respondents No. 4, 5 and 6 are government
authorities who are having responsibilities to control
pollution and to prevent violation of pollution control

rules and norms.

(d) That the Respondent No. 7 with the permission of the

Respondent No. 2 to 6 have been violating the rules of

Yot mmeths F<f



the pollution control board and thereby harming the health of the people
of the nearby locality including the Applicant who also lives at

the aforesaid locality as mentioned in the cause title.

S. That the Applicant states that due to loading and unloading of clinker,
fly-ash, cement and coal severe air pollution as well as sound
pollution occurs. Daily 3 to 4 racks of loose clinker, fly-ash being
dumped, loaded and unloaded. Due to unpleasant whistle sound of
engine, engine sound and dust the Applicant along with other
residents have lost their mental peace. Air as well as sound pollution
caused by the Respondent No. 7 have made the lives of the Applicant
hell. There are no. of L.P schools, Anganwadi schools, Public health
centre within 300 mtrs from the loading and unloading point. As the
loading and unloading point is the platform premises of Lanka
Railway station (Platform no-2) waiting passengers as well as
passengers in the train facing various problems like breathing, eye
irritation etc. due to dust spread all over the station and
surroundings.

6. That as per Order dated 18.09.2024 passed by this Hon’ble Guwahati
High Court the Pollution Control Board, Assam herein Respondent No.
4 had issued a “Consent to operate” dated 10.09.2024 in which it was
clearly directed to the Lanka Goods Shed, Northeast Frontier Railway

to

Asiznesh /3*7/



transport fly ash in BCN/BOXN wagons in 50/100. Kg < O

e (

Bags only. But unfortunately, the respondents have' \\
violated the aforesaid direction of the Hon’ble. ?fl—bﬂ-ﬁa:l & JZ,_

‘e

K.

continuing the loading and unloading of {ly- ash and,,q,
‘1.12.2a

clinker in loose condition and in open wagon. B

| of v
A copy of Order dated 18.09.2024 is annexed herewith
and marked as ANNEXURE- P 1.

That the Applicant states that he along with other
residents filed a Public Interest Litigation before the
Hon’ble Guwahati High Court under Article 226 of The
Constitution of India with a grievance regarding the
pollution caused at the Lanka Railway Stationwhile
loading and unloading of harmful dust materials like fly-
ash, clinker, pet coke, coal, cement and other raw
material from one destination to another destination and
the Division Bench was pleased to dispose of the

aforementioned PIL vide order dated25.09.2024 with the

following directions:

Odader control on all aspects. Needless to say, that if the

industry fails to maintain the pollution level under control

boinest, dey



and if also
A fails to maintain adequate pollution control and safety measures, the
PCBA is always gree to take action against the said industry in
accordance with law.’
Copy of the Judgment and Order dated 25.09.2024 passed in PIL No.
40/2023 is appended herewith and marked Annexure P 2.

- 8.That as per the report of the pollution control board it seems that the
aforesaid authority is making contrary and unjustified statements
regarding the level that has been emitted by the private respondent
while loading and unloading of fly ash and other materials which are
emitting pollutant materials in the air crossing the permissible limit
thereby.

A copy of report of Pollution control board dated 03/05/2024 has
been annexed herewith and marked as ANNEXURE P 3.

9.That the private respondent has violated the basic air norms and
continuously indulging in polluting the environment making it
difficult for the Applicant to breathe.

Specific conditions, Air Aspects as mentioned in CTO dated 10.09.2024 is

annexed herewith marked as Annexure P 4.




10. That according to the Applicant the Respondent
authorities have been in connivance with the private
respondent in flouting the rules and poliuting the

environment thereby.

11. That with an il understanding with the private
Respondent, the Respondent authorities encouraged the
private respondent personnel to perform loading and
unloading illegally. The Applicant made an RTI query
before the Respondent authority regarding the same but
the Respondent authority never disclosed in detail the
amount of pollution the Private Respondent was causing

the environment.

The copy of the RTI application has been annexed hereto

and marked as Annexure P 5.

12. That there was further RTI application made by the
Applicant on 25.07.2024 before the Respondent authority

~=~43. That the Applicant states that he along with other

residents have made many complaints to different

| Aoty Fed



authorities even to honourable Guwahati High Court with no
fruitful result and finding no other alternative approached this

Hon’ble Green Tribunal, EZ by way of this instant petition.

The copies of the complaints, emails and photographs have been

annexed hereto and marked as Annexure P 7.

14. That the Applicant states that the Pollution Control Board,
Assam was one of the respondent in PIL case filled in Guwahati
High Court. To save the image of Pollution Control Board Assam,
in a sudden visit by a team of Pollution Control Board, to Lanka
Railway Station on 3rd May 2024 found that due to loading and
unloading, dumping, transportation, of fly-ash were causing
severe .environmental pollution in the railway station and the
surrounding areas and monitored Ambient air Quality which was
found very high and imposed penalty of Rs. 7,80,000/- to N.F.
Railway. But surprisingly on 27/05/2024 pollution control board,
Assam waived off the penalty. It seems that the Pollution Control
Board, Assam is playing foul game and provides misleading

information in this matter.

15. That this is pertinent to mention that as per the Guidelines for
Mineral Stack Yards And Railway Sidings the applicant has to

submit the application for consent in an appropriate
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manner before the board but the Private respondent did
not do the same. As per the aforesaid guidelines the
proposed site should be located away from habitation and
state / national highway in safe distance but in the
instant matter the pollution has been caused at the site
which is 20 meters away from the human habitation.
Other than the aforesaid rules and regulations there are
other rules which state that the proposed site is to be
located at least 1 kilometer away from schools, colleges,
market places hospitals, archaeological monuments and
other sensitive areas , nearest water body should be at a
safe distance but in this aforesaid matter nothing was

complied.

16. That though the Private respondent and every respondent

authority showed on paper that the pollution norms had

not been violated but in reality the picture is different.

P&O uted and unbreathable.

o .,
£ 8

“ou gp e
17 . That the compliance report filed by the private respondent

are far from truth. An appointment of an advocate

commissioner would bring out the real truth regarding the

AWMJ
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pollution caused by the Private respondent due to loading

and unloading of fly ash, coal, cement etc.

18. That the Lanka Railway Station of N.F Railway continued o
illegally load, unload, dump dusty harmful raw materials
without “Consent to Operate”.To obtain “Consent To
Qperate” CPCB framed few guidelines interestingly
violating all the guidelines Pollution control Board, Assam
illegally issued CTO to N.F Railway, the loading and

unloading the following:

A) The loading and unloading area is just 20 meters

from dense human habitaton.

B) The periphery of the loading and unloading area is
not bounded by boundary wall of 3 mtr height.

. = O There is no green belt along the periphery.
7% AN
P\

No automated sprinkler system installed.

/ AS:S KR SEN
[ 0/ NOTARY

x_g Regd. No -13802/18 | J» |
\‘s‘f EX3P1‘§Y229_A3TE #®)/ No mechanised unloading system installed in the
\"/ loading and unloading area.
o"?. of &

F) Loose fly-ash and clinker dumped directly to

B washs S/

ground.
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A) No closed container used to transport loose fly-ash / clinker.

B) There are number of L.P. schools, Anganwadi schools,

Primary Health centre within 300 mtrs.

C) An order for imposing penalty upon the Private Respondents
and also upon any Government official who have been
encouraging such illegal activities of unsanctioned loading

and unloading process at Lanka Railway Station; and

D) “NOC?” from Urban Body not taken

19. Grounds :

()  That the instant complaint is in regard to the violation of

The Air (Prevention and Control of Pollution) Act, 1981.

(i) That the respondents without understanding the plight of

the residents nearby and ignoring the plight of the



N
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Applicant the private respondent in connivance with the respondent
authorities especially Assam Pollution Control Board have been
loading and unloading clinker, fly-ash, cement, coal severe air
pollution as well as sound pollution occurs. Daily 3 to 4 racks of
loose clinker, fly-ash being dumped, loaded and unloaded. Due to
unpleasant whistle sound of engine, engine sound and dust the
Applicant along with other residents have lost their mental peace. Air
as well as sound pollution caused by the Respondent No. 7 have

made the life of the Applicant and other residents hell.

(iii)That by defying the orders of the Hon’ble Guwahati High Court the
respondent authorities have violated the basic principles and rules of

the Air (Prevention and Control of Pollution) Act, 1981.

2@ Limitation:

(i) That the cause of action is the continuing one and arose in

January, 2023 when the respondent no-7 started loading and
unloading fly ash, coal, cement and other materials near the
residence of the Applicant and other residents nearby.

(ii) That the instant application is within the limitation.
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Al; Prayer:
In the light of aforesaid circumstances it is prayed that

the Hon’ble Tribunal be pleased to:

(@) Admit this Application and issue notice upon the

Respondents.

(b) Direct the Respondent authorities to immediately cause
an inspection of the “Said Property” appointing experts for
ascertaining the actual level of pollution caused by the

Respondent No. 7 at the said property .

(c) Direct the respondent authorities to issue direction to the
private respondent to immediately stop loading and
unloading of the f{ly ash, cement, coal }ﬁand other
materials until proper inspection of the property is made
and the report pertaining to the same has been submitted

before the Hon’ble Tribunal.

(d) Direct the respondent authorities to cancel its
__ permissions and clearances issued as the same has been
&

/ O/ WOTARY
it = Regd. No .13802/18

“ EXPIRY DATE
\ +* 31.12.28

ne illegally and malafidely, the said clearance and

ission for loading and unloading of cement , fly ash,
| and other materials at the said property has been
abifle without complying the rules of The Air (Prevention
agfid Control of Pollution) Act, 1981 and orders of the
Hon’ble Guwahati High Court.

AL dan ke Boocsts 2f



(¢) Direct the respondent authorities for imposing environmental

(f)

compensation upon the Respondent no. 7 for polluting the
environment and further direct the Respondent authorities for
restitution of the environment for such area being the said property

as defined and described above.

And pass any such further order or orders as this Hon’ble T ribunal
may deem fit and proper and necessary upon considering the facts

and circumstance of the case.
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VERIFICATION

I, Animesh Dey, son of Late Samarendra Kumar Dey, residing
at Subhash Nagar, Ward No. 5, Lanka Town, P.O-LANKA,
DIST-NAGAON, ASSAM, PIN-782446, state that I am the
applicant of this application . I do hereby verify the contents of
paragraphs no.1 to 13, and the rest are true to the best of my
humble prayers before your lordship and I have not suppressed

any material facts herein.

bos sl e

NEPONENT
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AFFIDAVIT

I, Animesh Dey, son of Late Samarendra Kumar Dey, residing
at Subhash Nagar, Ward No. 5, Lanka Town, P.O-LANKA,
DIST-NAGAON, ASSAM, PIN-782446, State that I am the
Applicant of this Application and I am well conversant with the
facts and circumstances of the instant Original Application and
I confident to swear and affirm this Affidavit, I do hereby verify
the contents of paragraph no.l1 to 13, and are my humble
prayers before to the best of my knowledge, and are my humble

prayers before your Lordship and I have not suppressed any

Identified by me Deponent

AL Apn Lon

t
Advocate Solamnly affirmed and deciareg

W B /1o Qg/zolcf ? 35‘;:"!00 tdentificati

material facts herein.

ASIS XKUMAR SEN
%‘ i@ City Cixil Count
/,‘??». v{ \ Kolkaka
A (sis KRSEN Reg. No. 13802/16 @3l ma.h

f) :
Q/ NOTARY \A
— (Regd. No 13802118} 3>

EXPIRY DATE

9 9 \PR 2008
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THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

Case No. : PIL/40/2023

ANIMESH DEY AND 9 ORS
S/O LATE SAMARENDRA KR DEY, R/O SUBASH NAGAR, WARD NO. 5,
LANKA TOWN, P.O.-LANKA, DIST-NAGAON, ASSAM, PIN-782446

2: KANCHAN SIL DAS
S/0O BIMAL SIL

R/O SUBASH NAGAR
WARD NO. 5

LANKA TOWN
P.O.-LANKA
DIST-NAGAON
ASSAM

PIN-782446

3: PARAMITAROY SAHA
W/0O BIPUL SAHA

R/O SUBASH NAGAR
WARD NO. 5

LANKA TOWN
P.O.-LANKA
DIST-NAGAON

ASSAM

PIN-782446

4: RAM PRASAD ROY
S/O LATE MONORONJAN ROY

R/O SUBASH NAGAR
WARD NO. 8
LANKA TOWN
P.O.-LANKA
DIST-NAGAON : //’\‘
ASSAM y
PIN-782446 2
e
~» | Regd. No :13802/18 >
EXPIRY DATE
¥\ 31.12.28
" O, &5
Ve of \©
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5: PARTHA SARATHI PAUL
S/O LATE GOPAL PAUL
R/O SUBASH NAGAR
WARD NO. 2

LANKA TOWN
P.O.-LANKA
DIST-NAGAON

ASSAM

PIN-782446

6: MITRA CHANDRA

S/O LATE PREMANU PAUL
R/O WARD NO. 9

LANKA TOWN
P.O.-LANKA
DIST-NAGAON

ASSAM

PIN-782446

7: AVIJIT ROY

S/O LATE KANU ROY
R/O WARD NO. 6
LANKA TOWN
P.O.-LANKA
DIST-NAGAON
ASSAM

PIN-782446.

8: GOBINDA MAZUMDER

S/O LATE GAURANGA MAZUMDAR
R/O WARD NO. 6
LANKA TOWN
" P.O.-LANKA
DIST-NAGAON
ASSAM
PIN-782446

9: KANKAN DHAR

S/O LATE RABINDRA KR DHAR
R/O WARD NO. 6

LANKA TOWN

P.0.-LANKA

DIST-NAGAON

ASSAM

Page No.# 2/6

ad. No -13802/18 >‘
EXPIRY DATE
31.12.28

h..,’,.
e Re

/;‘:“—"‘
¢ |
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PIN-782446
10: HARJIT SINGH

S/0 KARMIT SINGH
R/O WARD NO. 1
LANKA TOWN
P.O.-LANKA
DIST-NAGAON
ASSAM

PIN-78244

VERSUS

THE UNION OF INDIA AND 9 ORS
REPRESENTED BY THE SECRETARY TO THE MINISTRY OF RAILWAY, NEW
DELHI-11001

2:THE OFFICE OF THE GENERAL MANAGER
N.F. RAILWAY

P.O.-MALIGAON

ASSAM

GUWAHATI-781001

3:THE DIVISIONAL RAILWAY MANAGER
N.F. RAILWAY LUMDING DIVISION
LUMDING

P.0.-LUMDING

PIN-782447

4:THE REGIONAL OFFICE

POLLUTION CONTROL BOARD OF ASSAM
NAGAON

ASSAM

PIN-782001 = A= L
el Ko

5-THE POLLUTION CONTROL BAORD OF ASSAM,
BAMUNIMAIDAM P
PIN-781021 A A
{ <2 (Regd. No 13802/18 | I>
6:THE CENTRAL POLLUTION CONTROL BOARDy_\ EXPIRY DATE

NEW DELHI-110032 \\ P 31.12.28 *

>
7:THE STATE OF ASSAM o &“?X
REPRESENTED BY THE COMMISSIONER AND SECRE Achl" T
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= Q ( Page No.# 4/6
DEPARTMENT OF ENVIRONMENT AND FOREST
DISPUR
GUWAHATI-6

8. THE SUB DIVISIONAL OFFICER (CIVIL)
HOJAI SUB DIVISION

SHANKARDEV NAGAR

HOJAI

NAGAON

ASSAM

PIN-782442

9:THE MANAGING AUTHORITY DALMIA CEMENT (BHARAT) LTD

PIPAL PHUKURI
P.O.-LANKA
DIST-NAGAON
ASSAM
PIN-782446

10:DALMIA CEMENT (NORTH EAST) LTD.
THE MANAGING AUTHORITY DALMIA CEMENT (BHARAT) LTD. PIPAL

PHUKURI

P.O- LANKA
DIST-NAGAON
ASSAM

PIN-782446

Advocate for the Petitioner : MR. AR SIKDAR, MR. S I TALUKDAR,D HUSSAIN,J A SIKDAR

Advocate for the Respondent : DY.S.G.I.,, MR. S R GOGOI (R-9,10),MR. JYOTIRMOY ROY (R-
9,10),J SAIKIA(R-9),C. SARMAH (R-9),MR. S R GOGOI (R-9), MRS S BARUAH (R-1),MR. S
BARUAH (R-6),SC, PCB,SC, FOREST

BEFORE
HONOURABLE MR. JUSTICE LANUSUNGKUM JAMIR
HONOURABLE MR. JUSTICE N. UNNI KRISHNAN NAIR

ORDER 2
Date : 18.09.2024

(Lanusungkum Jamir, )
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3 Page No.# 5/6

show cause notice dated 30.07.2024 was served on the Railway Authorities,
they had submitted a response to the said show cause notice. Thereafter a
communication dated 22.08.2024 was served to the General Manager, N.F
Railways, Maligaon Railway Authorities for revoking of the direction under
Section 33(A) of the Water (Prevention and Control of Pollution) Act, 1974 and
‘section 31(A) of the Air (Prevention and Control of Pollution) Act, 1981 and
section 5 of the Environment (Protection) Act, 1986. The said communication is

placed before us and the relevant portion reads as under:

“NOW, THEREFORE, in view of satisfactory compliance of the NF Railway with respect to
the directions regarding carrying of fly ash in packed conditions and in exercise of power
vested upon the Board under Section 33(A) of the water (Prevention and Control of
Pollution) Act, 1974 and section -31 (A) of the Air (Prevention and Control of Pollution)
Act, 1981 and Section 5 of the Environment (Protection) Act, 1986, the NF Railway is

hereby allowed to transport fly ash to Lanka Railway siding yard in full compliance of the
following directions:

1. The Unit shall transport fly ash in BCN/BOXN wagons in 50 kg / 100 kg
bags only.
2. The Unit shall obtain Consent to Establish / Consent to Operate for Lanka

Station from the Pollution Control Board, Assam within 15 days of issue of this direction.
The NFR shall apply for Consent to Establish/Consent to Operate to Pollution Controf
Board, Assam through its online Consent management Portal-www.asocmms. nic

3. The NFR shall stop operation of the Lanka Railway Siding Yard on its own in case of
failure to obtain CTO from the Board within 15 da ¥s from the date of issue of this letter

In case of default in compliance with the above conditions, PCBA will be constrained to
initiate further action against the Unit including withdrawal of the revocation direction, in
accoraance with the provisions of the Section 33(A) of the water (Prevention and Control
of Pollution) Act, 1974 and section -31 (A) of the Air (Prevention and Control of Pollution)
Act, 1981 and Section 5 of the Environment (Protection) Act, 1986, without any further
notice.”

Ms. S. Baruah, learned standing counsel, Railways submits that thereafter

the Pollution Control Board, Assam has issued th%on?\k{o\Operater, on
10.09.2024, P 0(4‘..
4

o

#.”/ A31S KR SEN \"Y
a]OTARY \—A

Regd. No -13802/18) 3» |
x)

EXDIRY DATE
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- Page No.# 6/6

Mr. A. R. Sikdar, learned counsel for the petitioner prays for 1(one) week
time to enable him to receive instructions.

List on 25.09.2024.

JUDGE JUDGE

Comparing Assistant

I3 N Y
O nOTAR
(3 Regd. No 13802/18) 32

o] - P‘RY DATE
\ 7 N
Ol of e
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A
THE GAULIATI HIGH COURT

(MIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

Casc No. : '1L/40/2023

ANTMESH DEY AND 9 ORS
S’0 LATE SAMARENDRA KR DEY, R/0 SUBASH NAGAR, WARD NO. 5,

LANKA TOWN. P.O.-LANKA, DIST-NAGAON, ASSAM, PIN-782446

2: KANCHAN SIL DAS
S/0 BIMAL SIL

R/O SUBASH NAGAR
WARD NO. 35

LANKA TOWN
P.O.-LANKA
DIST-NAGAON
ASSAM

PIN-782446

3: PARAMITA ROY SAHA
W/O BIPUL SAHA

R/O SUBASH NAGAR
WARD NO. 5

LANKA TOWN
P.O.-LANKA
DIST-NAGAON

ASSAM

PIN-782446

4: RAM PRASAD ROY
S/0 LATE MONORONIJAN ROY

R/O SUBASH NAGAR
WARD NO. 8

LANKA TOWN
P.0.-LANKA
DIST-NAGAON
ASSAM

PIN-782446 > -
/et KOL
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S PARTHA SARATHI PAUL
S70 LATE GOPAL PAUIL
R/0 SURASH NAGAR
WARD NO 2

LANKA TOWN

PO -LANKA
DIST-NAGAON

ASSAM

PIN-782446

6: MITRA CHANDRA

S’O LATE PREMANU PAUL
RO WARD NQ. ©

LANKA TOWN
PO.-LANKA
DIST-NAGAON

ASSAM

PIN-782446

7: AVIJIT ROY

S/0 LATE KANU ROY
R/O WARD NO. 6
LANKA TOWN
P.O.-LANKA
DIST-NAGAON
ASSAM

PIN-782446

8: GOBINDA MAZUMDER

S/0O LATE GAURANGA MAZUMDAR
R/O WARD NO. 6

LANKA TOWN

P.O.-LANKA

DIST-NAGAON

ASSAM

PIN-782446

9: KANKAN DHAR

S/0 LATE RABINDRA KR DHAR
R/O WARD NO. 6

LANKA TOWN

P.O.-LANKA

DIST-NAGAON

ASSAM

PIN-782446

10: HARJIT SINGH
S/0 KARMIT SINGH

Page No.# 2/6
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R/O WARD NO. |
LANKA TOWN
D.O.-LANKA
DIST-NAGAON
ASSAM
PIN-78244

VERSUS

THE UNION OF INDIAAND 9 ORS
REPRESENTED BY THE SECRETARY TO THE MINISTRY OF RAILWAY, NEW

DELHI-11001

2:THE OFFICE OF THE GENERAL MANAGER
N.F. RATLWAY

P.O.-MALIGAON
ASSAM GUWAHATI-781001

3:THE DIVISIONAL RAILWAY MANAGER
N.F. RAILWAY LUMDING DIVISION

LUMDING
P.O.-LUMDING PIN-782447

4:THE REGIONAL OFFICE
POLLUTION CONTROL BOARD OF ASSAM

NAGAON ASSAM
PIN-782001

5:THE POLLUTION CONTROL BAORD OF ASSAM

BAMUNIMAIDAM
PIN-781021

6:THE CENTRAL POLLUTION CONTROL BOARD
NEW DELHI-110032
7:-THE STATE OF ASSAM
REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE
DEPARTMENT OF ENVIRONMENT AND FOREST
DISPUR GUWAHATI-6

8:THE SUB DIVISIONAL OFFICER (CIVIL)
HOJAI SUB DIVISION
SHANKARDEV NAGAR

HOJAI
NAGAON ASSAM

PIN-782442

|

\
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0:THE MANAGING AUTHORITY DALMIA CEMENT (DHARAT)Y LT
PIPAL PHUKUR]

DO.-LANKA

DIST-NAGAON

ASSAM

PIN-782446

10:DALMIA CEMENT (NORTI EAST) LTD,

THE MANAGING AUTHORITY DALMIA CEMEN'T
(BHARAT) LTD. PIPAL PHUKURI 1nO- LANKA
DIST-NAGAON

ASSAM PIN-782446

For the petitioner : Mr. A.R. Sikdar, Advocate
For the respondents Ms. S. Baruah, Advocate for
For respondent Nos.1, 2 & 3
Mr. S. Baruah, S.C., PCB,
For respondent Nos.4, 5 & 6
Mr. J. Roy, Sr. Advocate
Assisted by Mr. S.R; Gogoi,
Advocate for respondent Nos.9 & 10

-BEFORE-
HON'BLE THE CHIEF JUSTICE MR. VIJAY BISHNOI

HON'BLE MR. JUSTICE N. UNNI KRISHNAN NAIR
25-09-2024

(Vijay Bishnoi, C.J.)
By this PIL petition, the petitioner has raised 3 grievance regarding the

pollution caused at the Lanka Railway Station while loading and unloading of the
harmful dust materials Jike fly-

ash, clinker, pet coke, coal and cement and other
raw material from one destination to another destination.

Y B S
This Court taking note of the Issue raised in this }@ ' \sued

/ A asisir SEN
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Page No.# 5/6

notices to the respondents. Response was filed on behalf of the Pollution Control
Board, Assam (herelnafter to be referred as ‘PCBA") whereln It Is mentioned that
after receipt of the complaint about the pollution caused at the Lanka Railway
Station on account of loading and unloading of raw material, the PCBA issued
notices to the Railway authorities in the month of May, 2024 and directed the
Railway authorities to take strict measures to contaln the pollution at the Lanka

Railway Station.

On subsequent dates, responses were filed on behalf of the Railway as
well as the PCBA and ultimately, the PCBA has issued a “Consent to Operate”
dated 10.09.2024 to the Lanka Goods Shed, Northeast Frontier Railway with
certain general and specific conditions. The general condition provides that the
Railway authorities shall take steps to contain the pollution at Lanka Railway
Station during loading and unloading operation of raw material. The specific
conditions are imposed in respect of air aspect, water aspect, plastic waste
aspect, E waste aspect and hazardous waste aspéct. It is also mentioned in the
"Consent to Operate” order that the unit shall submit compliance report of the
mandated conditions by April 15, every year to the Member Secretary, PCBA as
well as to Regional Office, Nagaon, PCBA. It is further mentioned in the
"Consent to Operate” order that the PCBA will have the liberty to withdraw the
“Consent to Operate” order if adequate pollution control and safety measures

are not taken and the mandated conditions are not complied.

Learned counsel for the petitioner submits that in the “Consent to
Operate” order, the PCBA has not specified the manner in which the loading and

unloading operations are to be conducted.

After hearing the learned counsel for the petitioner, we are of the view

that in the “Consent to Operate” order, the?& hi’f R¥pesed general and
o ‘5(4—\
<

e
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gpecific conditions upon the Industry with the direetion to maintain tha pallytion
level under control on all Ui sepacts. Needless to say that If the induntry faits to
maintain the pollution level undet control and if also falls to maintain adequate
pollution control and safety measures, the PCBA Is afways (rea to take action
against the sald industry In accordance with law.

In view of the above, we are of the view that no further order is required
to be passed in this PIL petition and the same Is, therefore, disposad of.

y
Q
Im

CHIEF JUSTICE

Comparing Assistant

/"\ MDTARY
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+ _'_‘_A__._M Pollution Control B BNNEXYRE—C-
“m‘; (Department of Environment & Foreats,
.ol SO 2 fnrere AR N
CAvi n
(eomr Faxiaa an wia s(fiert fisir)
NADL Accredited Tealng Laborntory 1 Certiffeate No. yeR FRLE]
;lo. WB/G-205/21-22/407 ' Dated Guwahall, the 037 )
0

The General Mannget

North East Frontier Raikvay
Maligaon, Guwalati

Email id: gm@nlr.railnel.gov.in

\f.' G,
CLOSURE NOTICE UNDER SECTION 33(A) OF THE WATER (PREVENTIGK~
AND CONTROL OF POLLUTION) ACT, 1974, SECTION 31(A) OF THE AIR

(PREVENTION AND CONTROL OF POLLUTION) ACT, 1981 AND SECTIOM
5 OF THE ENVIRONMENT (PROTECTION) ACT, 1986.

WHEREAS, under Section 17 of the Alr (Prevention & Contro! of Pollution) Act, 1981,

one of the functions of the State Pollution Control Board (SPCB) is to plan a comprehensive
programme for prevention, control or abatement of air pollution and to secure the execution
thereof and under Section 17 of the Water (Prevention & Control of Pollution) Act 1974, one of
the functions of the State Pollution Control Board (SPCB) is to plan a comprehensive
programme for prevention, control or abatement of poliution of streams and wells in the state
and to secure the execution thereof,

WHEREAS, you are operating a railway station and a material handling yard in the
name and style of Lanka Railway Station (LKA) located at Lanka, Hojai;

WHEREAS, the Lanka Railway Station and the Yard was monitored by Pollution

Control Board, Assam on 07.04,2024;

WHEREAS, it was observed that unloading, storage, dumping and transportaticn
activities of fly ash were causing severe environmental pollution in the railway station and the
surrounding areas. These activities are creating serimlis\environmental damage by causing Air
and Water pollution (photographs of the site, as observe&:-are enclosed);

WHEREAS, as per the order of the Hon'ble NGT in OA No. 141 of 2014, a railway

station and material handling yard is covered under the purview of Consent management. The
railway authority has failed to obtain mandated CTE/CTO from the Board;
YWHEREAS, vide letter No. WB/G-295/21-22/347 dtd. 25.01.2024 (copy enclosed for

your ready reference), you were requested to arrange for transportation of fly ash in packed
conditions only to avoid air pollution. Whereas; the Board has noted inaction from your end on

the suggestions of PCBA,
WHEREAS, the observations of the Hon'ble Tribunal in the matter of OA No. 141 of

2014 order dated 12.12.2019 as stated below: -

*19. It is, thus, clear that wherever there is significant generation of solid and liquid
wasle and gaseous emissions, the Water Act and the Alr Act are altracted so that regulatory
functions can be exercised. There is every reason to presume that major railway stations
(classified as such by the Railway Administration itself) are generating solid waste and
discharging liquid waste water as well as releasing gaseous emissions unless shown to the
contrary. Applying such test, it must be held that such stations are governed by the regulatory
regime of the Water Act and the Air Act, unless shown to the contrary. There cannot be any
blanket exclusion of or exemption from the regulatory regime for such major railway stations.
Thus, all major railway stations must secure Consent to Establish/Expansion and Consent to
Operate under the Water Act and the Air Act within thregmonthsfailing which the State Board |
will take necessary action under the provisians of y\ta j“"é AN agcordance with law™;

7 e
4 i?./ B3 Contd...p/2
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Head Office : Bamunimaidam, Gpﬁﬁ;.ﬂ-’ti}?l&ﬁ;qﬁsaq !-?il;l
Phone : 2652774 & 2550258 : E-mall: membersecrefary@pcbassant, RyVebsite: wWww._pchassam.org

Regional Offices at: Bongalgaon, South Bank:Bamunigaen, ati, Nagaon
Tezour. Golaahat Sivnsaaarl\ﬁmhﬁin",i‘g;ﬁgdl..gMT& b » Nag i
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\oC{l\c Nr (Prevcnuon & Conlrol ol Pnllullon) Act, 1001 and Saction 33(A) of tho

Y‘ '(Provenlion & Control of Pollulion) Act, 1974, lssued Show Cause Notice vida
No. WB/G-295/21-22/390 dtd. 12.04.2024 to the Genoeral Managor, Morth East Frontier
Railivay asking for justification to be submitled within fifteen (15) days, if any, for not
issuing “CLOSURE NOTICE" to stop materlal (Fly Ash) handling operation in the
Lanka Railway Station Yard. Whereas, PCBA Intended to levy Environmontal
Compensation Fine against the Rallways as por tho formula specified by the
Hon'ble NGT for levying Environmental Compensation Fine to the defaulting

units;

WHEREAS, in reply to the Show Cause Nolice of PCBA vide No. WB/G-295/21-
22/390 dtd. 12.04.2024, a reply has been recelved from the Divisional Railway Manager,
Lumding vide letier No LD/ADM/DRM/24 dtd 28.04.2024. The reply, though mentioned about
the reason behind the lapses for not having CTE/CTQO by Railway from the Board, is
unsatisfactory as major Issues of air pollution caused by mishandling of fly ash in the Railway
Yard remain unattended. Installation of proper drainage system, as mentioned in the reply, is
not helping to minimize the air pollution in the area. Though dust screens have been installed
at one side of the yard at the boundary towards the nearby residences, such a screen is
unable to stop the air pollution from fly ash dusts being generated during unloading of fly ash
in the yard and subsequent transportation in open dumpers/trucks to the consumers;

WHEREAS, it is observed that severe air pollution is occurring due to open unloading
of fly ash from the railway wagons and subsequent storage and transfer into dumpers/trucks
besides spillage of fly ash in the yard and the haul roads. High wind is taking the fly ash away
thereby causing severe air pollution and health hazard in the surrounding areas;

WHEREAS, PCBA, in an earlier occasion, monitored the Ambient Air Quality at Lanka
Railway Yard and its surrounding areas during March 16-17, 2024 and observed PMyg
concentration at midpoint of railway yard (326 pg/m?), end of railway yard (270 pg/m®) and
platform No. 1 (212 pg/m?®), which were found very very high as compared to the National
Standard of Daily Average Concentration (100 pg/m®) and Yearly Average Concentration (60
Hg/m’);

WHEREAS, vide letter No. WB/G-295/21-22/347 dtd. 25.01.2024, Indian Railway was
asked for taking action to transport fly ash in sealed bags only (contained condition).
Whereas, no action has been taken by Railways in that regard, thus ignoring the earlier
direction of this Board. Further, you have not also taken any other significant measures to
curb the air pollution generated by you during unloading of Fly Ash;

WHEREAS, there are ways to be practiced by the Board to transport fly ash, packed in
large woven PP bags (500 Kg / 1000 Kg bags). Otherwise, fly ash should be transported in
closed wagons and to be evacuated by vacuum loading into bulkers, thereby avoiding spillage

of fly ash over the railway yards;

WHEREAS, high level of air pollution has been caused by the activities of railways are
of major concern than not having CTE/CTO from the Board;

WHEREAS, Hon'ble NGT vide its order did. 19.02.2019 in O.A.. No. 593/2017
(Paryavaran Suraksha Samiti & Anr. Vs Union of India & Ors.) directs and empowers SPCBs
to collect Environmental Compensation Fine (ECF) from lhe defaulhng units as per the
formula mentioned herein under: %

Contd....p/3
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Euvitonmental Componeailon (EC) Flas:
EC & PIsN<RxSxLF

Pl = Poltution Index of Industrial soclor (80 for Red eategory) .'?’I]’ G',‘_,,,\'r”"'
N = Number of days of violtion lovk place from 07.04,2024 (ditn~of~"
Ingpection) to 02.056,2024 (20 doys)
R = Afactorin Rupees (C) for EC (250)
S = Faclor of scale of oporalion (1.6 lor loryo unils)
LF = Location factor (1.00)
Accordingly, EC lo be pald by North East Fronlier Railways /s
assessed as -
EC = 80x26x250x1.5x1.00 = Rs. 7,80,000/-

NOW, THEREFORE, under the above facts & circumstances, Pollution Control Board,
Assam is constrained to inform you that since, you have nonchalantly viclated the provisions
of law in force causing pollution to the environment and in exercising of powers conferred
upon it under Section 33 (A) of the Water (Prevention & Control of Pollution) Act, 1974 as
amended till date, you are directed to Suspend the Transport and Unloading of Fly Ash at
Lanka Railway Yard with immediate effect. General Manager, North East Frontier Railway is
directed to comply with the following corrective measures:

i) Fly ash shall be transported to Lanka Siding Yard in wagons after containing fly
ash in sealed bags (500 Kg/1000 Kg volume PP bags) and mechanized unloading
arrangements shall be arranged.

i) Transportation of fly ash in closed wagons and unloading of fly ash into bulkers
though vacuum unloading system should be adopted.

i) An environmental compensation fine for the violation period from 07.04.2024 to
02.05.2024 amounting to Rs. 7,80,000/- (Rupees seven lakhs eighty thousand)
only shall be paid to PCBA. In addition to the above, environmental compensation
fine of Rs. 30,000/- per day shall be payable with effect from 03.05.2024 until
compliance Is made to the above directions. The amount shall be transferred to
PCBA account (Account Name- Pollution Control Board, Assam, A/c No.
50100159537391; IFSC Code — HDFC0004678).

Failing to comply with the above directions shall invite legal action against the Indian
Railways.

(Arup Kr. Misra)

7%‘“7%14—1-/ ’3‘&;}/

Chairman
Memo No. WB/G-295/21-22/407-A, Dated Guwahati, the 03" May, 2024
< —

Copy to: 25k

1. The District Commissioner, Hojal district for kind information, )
he Divisional Railway Manager (DRM), North East Frontier Railway, Lumding
Division, Assam, Email: drm@Img.rallnet.gov.in for kind information.

s = ”'1{- " b

N Ké‘»‘\@hantanu KrDutta)

( ember Secretary
\,
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NADL Accredited Testing Labornatory ¢ Certifiente .\rn- i —
No. PCBARONG/T-1009/24-25/09 Dated Guwahati, the 107 ger 5079
NO, Ui - L
“CONSENT TO OPERATE" .
“CONSENT TO OPERATE" under Section 25 of !Ilt'! W/t\l;cr g’;i\;f;‘]r::éiﬂ ;’ éo:::m .Or
Pollution) Act, 1974, as amended and under Scetion 21 of the Air (Pr 1 ‘ugfﬁi’;;\
Pollution) Act, 1981, as amended (o- —C

Lanka Goods Shed, Northeast Fro

Name of Industry
Railway.
Name of the Occupicr / Mr. Ramesh Kumar Mahato, Secnior
Applicant and Designation Divisional Commercial Manager. .
Address of the unit; - Lanka Railway Station, Lanka, Hojai,
Assam-782446.
Cost of the Project: : Rs. 307.00 'Lakhs.
Type of the Project: : Railway Goods Shed.
Details of Project:
o Scrvice
No.
; Inward Fly Ash, Clinker, Coal , Gypsum,
1 H hg?'tcnaY]ard Goods Iron Slag, Wheat, Potato, Betel Nuts
andling
for loading and
2 u'nloading °,f Outward - Cement, Sand, Stone Chips,
various materials Goods Boulders, Coal, Gravel

General Conditions:

L.

- Proper housekeeping shall be maintained, B rning

This CTO has been accorded based on the particulars furnished by the applicant vide
Application ID 3011126 and subject to addition of further more conditions if so warranted by
subsequent developments. The CTO will automatically become invalid if there are any changes,
modification, alteration, expansion or deviation is made in actual practice,

The CTO shall be valid for a period up to 31.03.2025

The CTO may be modified, suspended in whole or in part or withdrawn by the Beard during its
term for causc including, but not limited to the following:-

(a) Violation of any Terms and Conditions of this Consent;

(b) Obtaining the Consent by misrepresentation or failure to disclose [ully all relevant facts;
(c) If any genuine complaint received;

The project authority should install a Display Board as cr the Boards notification
no.l’CBA/LGL-95/202llNotificntion/()l dtd.11.11, /Wpci%‘( >,
. . s
The unit shall obtain prior “Consent to Establish’, 3
alteration, modification, modernization of the pr.éziégﬁ‘r
s

[,

prohibited, i'i | PG
rﬁm‘or\—cdlq/ aé(-a’ ".\g + \ -
ks
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;(-, 7 H)é pt‘nu‘(‘l propanent &hall develap o frreen caver with rative (reet only envering the boundary of

- nmi Adt I‘mrnlmnnnﬂ( ﬂnlml ul l‘nllnlum)t\nl I‘HI 1 amerded, nny”fhrr‘r enpae '/r‘n'vl [;7
the Donrd on its behall ehall have without interruption, the right at any tima (o enter the nit
premises for inepection, collection of snmple for anafysia and may call for any information as
deemed necesenry. Deninl of this ripht will cange witlideawal of the CTO,

0. The unit shall apply for renewal of CTO of least hinety (90) days hefare expiry. The Doard renewrs
e CTO for five (5) years subjeet 1o payment of Tee fur the entire period.

Specific Conditions:

A) Alr Aspect:-

1. The industry shall comply to the National Amblent Air Quality Standarda, nofified by the MoEF
& CC, GOI, vide GSR 826(E) dtd16.11.2009, especinlly with respect to PMy s and PMyq, as

mentioned hercin under-

Time Concentration in Ambhicnt
SL No. Pollutants Weighted | Air (Industrial, Rcsidentnl
average Rural Arcas) pg/m’
1. PMI10 (pg/m3) - Annual 60
24 hours 100
2 PM2.5 (ug/m3) Annual 40
24 hours 60

1o

L)

»

All haul roads used for transportation of fly ash inward and outward of the Lanka yard shall be
made metallic/paved and water sprinklers shall be installed all along the haul roads.

Fly ash shall be transported after containing in scaled bags (50 kg/100 kg volume PP bags).
Mist Cannon shall be installed in Goods Yard and it shall be used during the entire period of any

kind of material unloading and transportation from the yard,

e

The unit shall comply with the standards and guidelines for control of noise pollution from
stationary Diesel Generator (DG) sct, notified by the MoEF & CC, Govt. of India vide GSR

7, dated Dec.22, 1998 (Appendix-B)
B) Water Aspect:

1. Proper waste water/ drainage system shall be provided.

2. The Project Proponent must obtain NOC from the Central Ground Water Authority
within one month from the date of Issue of the CTO, unless falling in exempted category
as per MoJS Guidelines dd.24,09.2020 and amendmentsdtd.29.03.2023 thereto.

3. i) Storm water shall not be allowed to mix with cffluent and/or floor washing.
ii) Storm water within the battery limits shall be channelized through separate drain/pipe
passing through an Oil and Grease Trap cum Scdimentation tank,
iii) For discharge of storm water, the unit shall comply with the general discharge standard
notificd by the MoEF & CC, Govt, of ln(lin vide GSR 422 (E) dated.19.05.1993

(Appendix-C)
4. Rain water harvesting facility shall be installed

C) Plastic Waste Aspect:

1. Plastic waste generated in the unit shall b
Plastic Waste Management Rulcs, 2016

Yormsts Aot |

J/ g‘ilsyo ed"
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2. The unit shall not use prohibited Sinple Ute Plastic liema, na mentioned In the Plastic Waste

Management (Amendment) Rules, 2021
3. The unit shall submil n repoit on peierntion and diaposal of Plastic Wasie within

TR~
()]
(?,(\‘. l rl)‘O,; ’?\

cVery year,

E) I Whaste Aspeel?
1. The unit shall comply with the provisions of the 13- Waate Management Rules, 20-

) Hazavdous Waste Aspeel;
1.

The project authorities shall comply with the provislons of the safd Rufes.

Adcquate facilitics shall be provided for collection and storage of used/spent oil, paint
residue, empty containets of’ chemicals cte. which shall be sent to registercd recyclers for

QJ!-J

recyeling.
4. The unit shall disposc off any other. Hazardous Waste generated by the unit as per the
provisions of the Rules.
The unit shall identify and quantify all streams of Hazardous Waste generation as per
Schedule-I and maintain proper record in Form-3 of the said Rules.
6. The unit should submit annual return in Form-4 under the said rules on or before 30th June
every year.

w

The unit shall submit compliance report of the mandated conditions by April, 15, every year to
Member Sccretary, PCBA as well as to Regional Office, Nagaon, PCBA. The Board will have
the liberty to withdraw the CTO if adequate pollution control and safety measures are not

taken and the mandated conditions are not complicd with.
-

(Shantangl% r. Dutta)
Mcmber Scerctary

Memo No. PCBA/RONG/T-1009/24-25/09-A W
O\
N\

Dated Guwahati, the 10" Sept. 2024

Copy to: - ;
L,La/nka Goods Shed, Northeast Frontier Railway, Lanka Railway Station, Lanka, Hojai,

Assam-782446 for information & compliance of conditions.

Mda,
(Shantanu K@Dutta)
;_Mcmbcr Sceretary

boioests g
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Pollution Control Board, Assarr

Bamunimaldain, Guwahatl-21

INOTIFIC, ATION|

No. PCBA/LGL-05/2021/Notification /01 Dated Quwahati, the d1 Mav, 2021

In exercise of the powers conferrecl under Section-5 of the Fnvironrment
(Protection) Act, 1986 as amended (ill date and keeping in view the nesd of
public interest townrds dissemination of vilal Information regarding
Consent/Authorization of this Board, all industrics arc herchy directed to
install a Display Beard of minimum size S'x4", ncar the main entrance gate.

The format of the display board is given below:

Name and Address of the Un|t M/s.
fipeschibtionlofConeenyAlnarizhtion ) EnlpE L)
SR G A S e A 'v'o’v,'.;:"ﬁf"ikﬁ%.‘;"'-"
Consent to Establish (CTE) e Reanes
Consent to Operate (CTO) No.:

Date of validity:
Authorization under Hazardous & Other g:te ] T—
waste (Management & Transboundary )
Movement) Rules, 2016 (if applicable) Date of validity:

|

Member Secretary

Memo No. PCBA/LGL-95
Copy to:
I

v
2.

/2021 /Notification/01-A o,'b

The Commissioner & Secretary to the Go
Forest, Dispur for ldnd Informadtion.

Dated G'uwahaﬂ. the 11% Nov, 2021

vt. of Assam, Department of Environment &

of the Honble Chairman,

P.A. to the Chairman, PCBA for kind appraisal

The All Regional Heads, PCBA for info
M/S APS Advertising Pvt. Ltd, Guw

o

rmatlon & necessary action,

ahati-1. They

“the Assarn Tribune” and

“Dainandin Barta” on 1

are requested to publish the “NOTICE” in
2.11.2021,

&,

Notice Board, Head Office / Website (www.pebas

sam.org), PCBA.

Mul—
m.ember Secretary

A,
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(DG) Brva,

- " 7
The total round power level LW of DG st eliould 1ass than 04 « 10 fag 10¥YA, d8 (A). 24 the

manulacturing etagn, whather, IKVA 18 1ha nominal powar tafing of n DG eat
Thin leve! ghould tall by BdD (A) avery liva ypara, 111 2007, | 0. in 2002 and than in 2007

Mandatory Acouetlie enclorurn/Acouatle treatmant of room for atatlonary DG anta (GKYVA and

nbovo):
Noi=n from the DG ret should be conlrolled by providing an acouslic enclosura an by treating the room
acoustically B )
Tha acoustic enclasure/acouslic treatment of tho room should ba designed for minimum 25dB
{A) insertion Loss or for mecting lhe nmbienl noise standards, which ever is on tha higher sida (if the
actual ambient noise Is on the higher sido, It may not bo passible to check the performarnca of tha
acoustic enclosure/acoustic treatmen!, Under circumstances the performance may be checved for
notse reduchon up to actual ambient noise level, preferably, in the night time). The measurement fcr
insertion Loss may be done at different points at 0.5 from the acoustic enclosure/rcom, and then
averaged. (See the Schemalic Diagram).

The DG set should also be provided with proper exhaust muffler with Insertion Lcss of
minimum 25 dB (A).

Guldelines for the manufacturers Users of DG sets 5KVA and above:

0O The manufacture should offer to the user a standard acoustic enclosure of 25d8 (A). Inserticn
Loss and also a suitable exhaust muffler with Insertion Loss of 25dB (A).

D The user should make efforts to bring down the noise levels due to the DG set, outside his
premises, within the ambient noise requirements by proper sitting and control measures.

O  The manufacturer should furnish nolse power levels of the unsalaried DG sets as per
standards prescribed under (A).

O The total sound power level of a DG set, at the user's and, shall be within 2dB(A) of the total
sound power level of the DG set, at the manufacturing stage, as prescribed under (A).

O Installation of DG set must be strictly in compliance with the recommendation of the DG set
manufacture,

8O A proper routines and preventive maintenance procedure for the DG set manufacturer which
would help prevent noise levels of the DG set from deteriorating with use.

2.44.0 NOISE (AMBIENT STANDARDS)

Area Code Category of Area Limit In dB (A) Leq.
Day time Night time
A. Industrial area 75 70
B. Commerclal area 65 55
C. Residentlal area 55 45
D. Silence Zone 50 40
Note~1 : Day time s reckoned in belween 6.00 A.M. and 9.00 P.M.

Note -2 : Nighttime s reckoned In between 9.00P.M. and 6.00 A.M.

Note -3 Sllence zone Is defined as areas up to 100 meters around such premises as
hospitals, educational Institutions and courts. The sllence zones are to be declared
by the competent Authorily,

Note-4 : Mixed calegories of areas should be declared as one of the four above mentioned

—_— T

categorles by the competent Authority and the cprr
= ,'?,\ ;
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8 Boureal EPA, Motlfication
-:% ; [BAR 1063 (F), datad D, 20, 1099]
N ADEFFOLSEL GENERATOR BETS : BYACK HEGHT

St} / )
S22 0 The minimum ktack height o ba provided will pach genatater ent shall Ba wmred aof ag par tha

following farmula « & ha 02 VIKVA whern 11 & Total hiaight of atazk in matar,
h = Helghl of the bultding In mnlars wihinrd ganarator sat 14 inatalised
KVA = Tolal generator capacily.
Adequato fire fighting measures have 1o ba provided by the becupier of the premiags. Based an tha

ebove formula the minimum stack helght o bo provided with diffarant tanga of ganaratar ants may ba
categories as follows:

Range of Genorator nala Minlmum Siack Halght
50 KVA HL. of the building + 1.5 reatra.
S0 - 100 KVA HL. of the building + 2.0 mstre
100 -150 KVA HL. of the bullding + 2.5 melra
150 - 200 KVA Ht. of the building + 3.0 metlrs.
200 - 250 KVA HL. of the building + 3.5 metre.
250 - 300 KVA Ht. of the building + 3.5 metre.

Similarly for higher KVA rating a stack height can be worked out using the above formula.
Source : Evolved by CPCB
[Emission Regulations Part-IV: COINDS/26 1986-87]

4.A.320 Part-C
SI. No. 1 Stack Gas : PM — 150 pg/Nm®
B. Ambient Air Standards:

Residential Area Industrial Area Sensitive Area
SO, . 80* pg/m® 120* : pg/m’® 30° :pg/m’
NO, : 80* pg/m’ 120° : pg/m’ 30* :pg/m’
CO :2.0** pg/m” 5.0** : pg/m® 1.0**: pg/m’

*24 hourly; ** 8 hourly
5. SCHEMATIC DIAGRAM OF D.G. SET IN AN ACOUSTIC ENCLOSURE No. Process/71/1998-99.

This, highly perforated G.I. or Aluminium shect

Kix Py

o \" 2
Il':._—_-%a "‘“:‘

- Nl
—r T
Flg. 4 Schematic Diagram of tho DG set in an Acoustic Enclosure

Alr required for the ventilation and breathing of the engine will have to be provided by means of intake
louvers and exhaust louvers (called parallel baffie mufflers) projecting out of the enclosure.

e { A '-"‘*“ s ’\TE
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(49
General Standatds for dischargo of anvironmaent, Pollutanta Part-A: £f1l aq?tfw 5
S "’Hl[l‘
5. . ) ) i Stnndnrda ]
N Paramater :
No. - publle Land fo - |
et | ‘ Inland fut_ff‘nco whnter Sowara Irelgntion i Marin ',mrm" nren-:» ;
1 2 _ e o 3 B -,‘
) (l_x),_, _____ ©_ | (4 1
1 Color and 5to 25 5to 25 5tn 25
- Odor Agrecable | _Mgyrecable | Agreaable
2 |Suspended 100 600 200 (a) For process waste vater- |
Solids mg/l, Max. e 100 B
(b) For Coo|lng viater effluent 10 |
percent above total suspended |
| _|matter of influent ]
3 [|Particular size  of Shall pass 850 micron - - (2) Floatable solids, max. 3 mm
suspended solids IS Sleve ]
(b) Settleable solids, max 850
microns
4% — - - o -
5 |pH value - 5.5t0 9.0 5.5t09.0 | 5.5t09.0 5.5to0 9.0
6 |Temperature Shall not exceed 5°C - - Shall not exceed 5°C above the
above the receiving receiving water temperature
water temperature
7 10 20 10 20
Oil and grease
mg/L Max
8 . 1.0 - - 1.0
Total residua
chlorine mg/1, Max
9 |Ammonical nitrogen 50 S0 - 50
(as N), mg/1 max.

1. Schedule VI inserted by Rule 2(d) of the Environment (Protection) Second Ammendment Rules,1993
notified vide G.S.R.422 (E) dated 19.05.1993, published in the Gazettee No.174 dated 19.05.1993.

10 (Total Kjeldhal nitrogen 100 - - 100 .
(as NH3) mg/l, Max
11 [Free Ammonla 5.0 - - 5.0
(as NHa) mg/1, Max
12 |Biochemical oxygen 30 350 100 100
demand (5 days at 20°C),
mg/1 Max)
13 [Chemical Oxygen demand, 250 - - 250
mg/1 Max
14 |Arsenlc 0.2 0.2 0.2 0.2
(as As) mg/1 Max
15 |Mercury (As Hg), mg/1 max) 0.01 0.01 - 0.01
16 [Lead (as Pb) mg/L, Max 0.1 . 2.0
17 |Cadmium (as Cd) mg/1, Max 2.0 ’{;;f/ :{ '(_6L 4\ 2.0
e /n wS KR SEN \'V Yy Contd,..P/z_j
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| A . ) 2. 1
— ]Hc.\'nvnlcn\ chromium, (08 0.1 2.0 1.0 i
L leryma/y, Max : . |
.19 [Total chromlum (as Cr) 2.0 2.0 2.0 ,
| mao/l, Max _ |
b2 Copper (ns Cu)o/l, Max 2.0 3.0 . 3.0 :
[U— B B st i - -1
21|  ZInc (as Zn) ma/l,Max 5.0 | _ 15 |
22 |Selenlum (as Se) mg/l, Max 0.05 0.05 - 0.05 :
[ SN - - |— N - — I
23 |nickel (as NI) ma/l,Max 3.0 3.0 - 50 |
24° - - - N
2 : |
[ S M —
|26 - : = | . |
a | E—
"\ | 27 |cyanide (as CN), mg/l Max 0.2 2.0 0.2 0.2 ]
\, | 28* - . . - - '
. 29 |Fluoride (as F) mg/I Max 2.0 15 - 15 ;-
30 |Dissolved Phosphates (as 5.0 - = - '
p), mg/l Max |
31* - - . . -
32 Isulphide (asS) mg/l Max 2.0 - - 5.0 ]
33 [Phenolic Compounds (as 1.0 5.0 - 5.0
CeHsOH) mg/l Max |
34 |rRadioactive materials: ‘
(a)Alpha  emitter  micro 107 107 10° 107 ’
curie/ml
(b) Beta emitter micrg 106 106 107 10°®
curie/m!)
35 [|Bio-assay test 90% survival of  [90% survival[90% 90% survival of fish after 56
fish after 96 of fish afterlsurvival of |hours in 100% effluent
hours In 100% 96 hours Inffish after 96
effluent 100% hours  In
_|effluent 100%
effluent |
36 [Manganese (a5 Mn) 2 mg/l 2 mg/l - 2 mg/l
37 |fron (as Fe) 3 mg/l 3 mg/| 3 mg/l |
38 [Vanadium (asV) 0.2 mg/l 0.2 mg/I 0.2 mg/!
39 [Nitrate Nitrogen 10 mg/I - - 20mg/l
40 - - - - -
* Omitted by Rule 2 (d) (1) of the Environment (Protection) Third Amendment Rules, 1993 vide
Notification No. G.5.R 801 (E) dated 31,12.1993
™1 8———1 [
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Information Under RIJACt=2005,

(5. - OF - 2.027]

To,
The Chalrman,
Pollution Control Beard, Assam.
Bamunimaidam, Guwahati-2 1,

Sub:- Information Under R.T.l act-2005,
Sir,
With due respect and humbleness I, the undersigned request you kindly to
provide information under R.T.I Act-2005.

As per your letter No. WB/G_295/21-22/407 dated Guwahati, the 3rd May2024,
You have fined of Rs 7,80000/- to N.F Railway Authority for not following

pollution guidelines/rules at Lanka Railway Station.

1. Kindly provide details of the penalty amount paid by N.F railway to Pollution
Control Board, Assam.( Date of payment made and amount paid) .

2. You have directed N.F Railway to Carry Fly-ash in 500kg/1000kg PP bags. b
Are they following your direction . Any “Consent for Operation” at Lanka 5
Railway Station issued by Pollution Control Board, Assam. If yes , {

Kindly provide copy of “Consent for operation” issued to N.F Railway

3. Kindly provide information if Any Greenbelt and boundary wall around the
periphery of the loading and unloading point(Lanka Railway Station).

4. Kindly provide information whether Fully Automated sprinkler system
installed all over the loading and unloading point of Lanka Railway Station.

5. Kindly provide distance ofHuman habitation/residents from the lcading and

unloading point.
Hope you will provide the information at your earliest. Thanking You.

Yours Truly 9«(2,

Ammesh Dey
Subhas Nagar, Ward No-5.
P.o/P.s- Lanka, Hojai , Assam:
Pin - 782446.
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, _/ : Pollution Control Board, Assam .
! Al
) i |fi \-7\/\_,\__/-—;/_‘/ (Deprrtment of Endleatment & Porests, CGnvernment nf Asditim) N@A H-l FE
T w71 2igrel Fraael #1f@g \,\_/; i
N R T T aria \’I Ensironmant
DEDD (e A an wst wp efagas frsen)
o NARL Acerediteld Testing Laboritory ot ertiflente No, TC IR

S No.PCBA/G-174/24-25 ;7/1 Dated Guwahati, the 25" Tuly, 2024
. W .

To.

-~ r/ .

Shri Animesh Dey,

Subhas Nagar. Ward No.-5 -
P.O./P.S.- Lanka, Hojai. Assam-782446

Sub:  Reply to vour RTT application.
Ref:  Your RTI application dtd. 12.06.2024 (PCBA Receipt No.-1847 dtd. 19.06.2024).

Sir.

L]
In inviting reference to the subject and your letter cited at reference above, [ have the
honour to furnish the reply of the queries that have been sought for to your RTI application under

RTI Act. 2005.

Replv to Question No. 1:

The penalty (Environmental Compensation Fine) imposed on NF Railway by this Board
was waived off vide the Board letter No.- WB/G-295/21-22/421 dtd. 27.05.2024. Hence no
amount has been paid by NF Railway to Pollution Control Board, Assam (PCBA) as penalty.

Replv to Question No. 2:
With respect to the direction of PCBA to NF Railway to carry Fly-ash in 500kg/1000kg
PP bags, the-following steps has been taken by the NF Railway. ~ -

i.  The delivery of the Fly-ash at Lanka Goods Yard had been suspended temporarily.
It is also agreed by NFR to transport Fly-ash to Lanka Goods Yard either in wagons
after containing in sealed bags or in closed wagons and to adopt mechanized

unloading arrangements, as directed by the Board.

Installation of a proper drainage system.

ii.
iii.  Establishment of a Green Belt Cover to mitigate pollution.
iv.  Construction of dust screen barrier along the periphery of the premises to contain air

pollution.

Reply to Question No. 3:

Greenbelt exists but the growth of plants is not satislactory, probably plantation was done

fe\-v month ago. Permanent concrete boundary wall of 8 [eet height is present and green net of
height 10 feet is provided on the top of the concrete wall in-the- li\ng and unloading area of

Lanka Railway Station (Total 18 feet height approxy,ff’%*ﬂh
%k

kotomesty ey

Contd...p/2
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Reply to Question Nu, 4

No automated sprink

vehicle with fogger system is nrrang
during loading and unloading period of Fly-ash for

Rephy to Question No. §:

Human habit

F=

g =t

ler system is installed by the [.anka Railway Station, Water sprinkler
ed by Caleom Cement India lAd.. Pipal Pukhuri. Lanka

Mg Caleom Cement India Lid,

ation exists beyond 70 meter (North) and 85 meter (South) from the loading
and unloading area of Lanka Railway Station, '

Yours faithfully,
(
Gokul Bhuyan

ACEE cum SPIO (Zone-II)
Pollution Control Board, Assam

i/ 1S KR SEN
(€[ NOTARY ;
1&’;;3 Reqd. Mo 1380218 3>
W™\ ExPIRY DATE

\\\ ”.51’

\‘\‘\ ““




REGIONAL OFFICE: NAGAON

POLLUTION CONTROL BOARD, ASSAM
LaLROAD HAIORGAON: NAGAOY

NO.PCRAROMNGN/G-28/2011-12/147 Dated Mogaon the, 20 Tuty 7ot
’1)4’

To, s
v

7

\,/g‘r]. Anlmesh Dey,

Subhash Ngar, Ward No-$,
P.O: Lanka

Dist: Nagaon,

Pin: 782446.

Sub: Informatlon under RTI Act.

Ref: (i) Your applleation dtd. 16/05/2016.
(1) Our H.O, Letter No. WB/RTI/T-2/2012-13/69: Dated. 27/06/2016.

Sir,
In inviting a reference to the subject cited above, please, find herewith the information
required by you,
I. The Divisional Railway Manager (DRM), Lumding, have nelthcr obtained nor applied
for “Cansent” from Pollution Control Board, Assam for loading & unloading of Cement.
Clinker, Fly-Ash, Pet Coaletc at Lanka Rallwav Stat:on as per record OlI'R.O. Nagaon

2. Does not arise. .

Yours laithlully,

G

(P.K. Buua)
Regional Exeeutive Engineer.
~7 R.O. Nagaon.

Memo NO.PCBA/RO/NGN/G-25/2011-12/147(A) ~ Dated Nagaon the, 26™Iuly*2016.

Copy to:
1. P.K. Gupta, Addl. Director, Central Pollution Control Board, Parivesh Bhawan, Fast

Arjun Nagar, Delhi-110032 — for favour of kind information please.
2. The APIO & Sr. Env. Engineer(Z-111) .H.O.. Polution Control Buard. \ssatine. © s i o
2] - for favour of kind information please.

A=

&3\
(P.K. Dutta)
weional Executive Engineer,
R.O. Nagoon.
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OFCICT OF 111
LANKA MUNICIPAL BOARD

Data- 23/0572023

No. LMB- 479/2010/25 9

To,
Sri Animeth Dey,
Subhash Nagar, Lanka Town Ward No. 05

Dist. Nagaon (Assam).

Subject: - Information under RTI Act 2005-Reg.

Sir,
With reference to your letter and the subject cited above, the information sought by is furnished

below :-

Y ok
ation (i) Neither Lanka Railway authority nor DRM Lumding applied for NOC Lanka Municipal
coke at Lanka Railway Station platform premises.

Inform

Board for loading and unloading at clinker, fly ash, pet-

Information i) No g .

Lanka Nagaon (Assam).
Execullic Dfaa,
Lankﬂ i.\"’...v.

Wn.\:a e

Al tAssam
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No. ()-Iﬁmﬁl.ﬂ.l/lm(.-(,‘l',\
G(_)\'I".RNMI”,N'I‘ Or INDIA
of invironment, Forest and Climate Change

Ministry
wor Divialon)

fndira Paryavaran Bhavan
Alipanj, Jar Dagh Poad
FMew Dalhi-110003

Dated the 037 May, 2016

To,
Shri Anitesh Dey
Subhas Nagar, Ward No-5,
Lanka,
Pin:782446
Assam

Sub:  Your Applications under the RTI Act, 2005 - reg.

Sir,

This refers to your afore-said applications under the RTI Act, 2005 received vide
Registration No. MOENF/R/2016/50402 datcd 05/04/2016. In this connection, you may be
aware that there is no scope for comments, clarification, compilation of information on what,

why, how and if type of question in RTI Act, 2005 (22 of 2005). Information as available can be
provided to an applicant.

2 With regard to your para | of your application, it is to inform that Central Pollution
Control Board (CPCB) has developed guidelines in association with Railway Infrastructure
Technical and Economic Services Limited for the Environmentally Sound Management of
Railway Sidings. You may download the guidelines from the website of CPCB i.e. at
htTD://www.chb.nic.in/uDload/Ncwltems/NcwItem 216 Report Invent RailwaySidings.pdf.
For details of information you may like to contact Central Pollution Control Board.

3. The details of the First Appellate Authority under the RTI Act, 2005 are Shri S. K.
Pallerla, Scientist 'F', CPA Division, Ministry of Environment, Forests and Climate Change, 2™
Floor, Jal Block, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003.

Yours faithfully,

(R.N. Pank4j)

Scientist 'C' & CP10

Copy to:
1. RTI Cell - w.r.t. his Registration No, MOENF/R/2016/50402 dated 05/04/2016
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RTI Onlinn :: RequostAppeal Form Dataila

Online RTI Request Form Detalls RT‘ APPLlCAT'O”

RTI Request Details :-

o Requc-;l Reglstration mumber /1 pooonta , . U
Pub||c Authnﬂ; - ) I lehrml rontiae(t1F) Rattway - -
[ i ) B R —
Personal Detalls of RTI I\pn!lmm' e ) ‘ —
Name - ANIMESH DLY
Gender Malte .
Address —— SUBHAS Nl\f‘l\n WI\N)HO 5, LALIKA B I
Plnoodo“ ST 782446 T
Country Indla
_S_!at;:——- T - Assam T I
AStet:n a I Urhan T - ]
Educational Status Literate
—P;tan_e—r;umber - . +01.03674255262
Mobile Number CL = +91.9954362830 )
Emall-iD ani_dey2000[at]yahoo[dot]co(dot]in ]

Request Details :-

Citizenship

Indian

Is the Requestér Below Poverty Line ? . S Nc - ° s

lm_smp'uon In.armanon sought (upto 500 characters)

Descrlphcn of Infnrmahun Sought

——————— — — ]

INFORMATION UNDER RTI ACT -2005

To,

The Divisional Railway Manager. ' y
Lumding Railway Division, Lumding .

Sub : Prayer for information under RT.l act 2005 .

Dear Sir, ’

With due respect and humbleness | shall be highly grateful to you If you kindly

provide me the information under R.T.I Act-2005 for the below mentioned ,
1. Kindly provide copy of blueprint{ Map ) of Railway land from 160 km to 162 km (from
lanka towards lumding)

2. How many houses were evicted by railway authorlty for the for the development /construction of Lanka Railway station in the y2ar2015-2016.

3. Kindly provide year wise details of loading and unloading of rakes of clinker , ly-ash , pet coke , coal and cement at Lanka Rallway station . ( total nos

of rakes of each product per year) , from January 2010 to 15 October 2020 .

4. kindly provide Information of Loading and Unloading timings schedule set by Railway

at Lanka Railway station .

5. kindly provide copy of circular /memo issued to Lanka Rallway station for loading and unloading of clinker , fly-ash, pet coke , coal and cement .

6. kindly provide copy of circular/mema if any , issued by Railway authorlty earller for loading and untoading of clinker, fly-ash, pet coke , coal ete for
Lamsakhang railway station .

7 After unloading of clinker , fly-ash , pet coke , coal from ratks/ qw
Railway station campus to destination . Thanking You .
Hope you will be kind enough to provide the ln!ormanon/

f_nnumed CI"lO ¢

Supperting document  fonfy pdf upto 1 AMB) l{
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NLERallway

Office of the
Divl, Rallway pManager ((Iomrn!.)
Luending

No.COM/RTI-ACT-05/22/162 patad 06.07.2022

To
Rakesh Kuamr Rao,
Dy Registrar
Central information conumission
paba Gang Nath Marg
Munirka, New Delhi, PIN-110067

Sub: - Information under RTI Act'05 to be provided to sl Anirmesh Dey
Ref: - (i) Applicant’s 1* application Online Registration No.NFRL‘f/R/E/ZO/OOZM
dated 14.10.2020
(i) CIC/NDLS/Letter NO.CIC/NFRLG/A/207_1/610897 dated 23,06.2022

In reference to above cited subject matter, Reply of RTI Queries is forwarded as
received from concerned Department as under for kind disposal please.

RTI Queries Reply
Kindly provide copy of blueprint (Map) of | Map of Railway land from 160KM to
Railway land ~from 160KM to 162KM 162KM from Lanka towards Lumding as
(from Lanka towards Lurnding) obtained from Divl. Railway Manager /
Works/Lumding vide letter
NO.W/214//LM/RTI ACT/W-4 dated
27.05.21 is attached as Annexure —A

2 How many houses were evicted by There were total 312 Nos unauthorized
Railway Authority for the development/ | structures were evicted with the help of
construction of Lanka Railway station in | State Govt. under PPE Act 1971 in the
the year 2015-2016 month of September/2015 as received
from  Divl Railway  Manager /
wWorks/Lumding vide letter
NO.W/214//LM/RTI ACT/W-4 dated
27.05.21, copy attached as Annexure- A

3 Kindly provide year wise details of loading detalls of loading and unloading of rakes of
and unloading of rakes of clinker, fly-ash, cinker, fly-ash, per coke/ coal, and
per coke, coal, and cement at Lanka cement at Lanka Railway station (Total No.
Railway station (Total No. of Rakes of | of Rakes of each product per year) from
each  product  per year) from January/2010 to 15 Oct./2020 as
January/2010 to 15" Oct./2020 recelved from CGS/ Lanka vide letter
dated 04.07.2022 and AOM/Lumding'’s
letter No.LD/Optg//261//RTI Genl. Dated
04.07.2022 is attached herewith  as
; Afwexure- B & D

e}

L
TARY
1 No ) 3202118

{ wwy 5"_“
W k £ PIRY DATE
VAN 01,1228

-

.\Q, & Scanned with OKEN Scanner



Ly ;_Kindly provide information of IOHW As per Rates Goods Circular and and
i i and unloading timing schedule set by [1Q.Maligaon messape #a.C/191/RG/O-
Rallway at Lanka Rallway statlon 1/pev dated 94.12.2020 Lanka Goods
' Tormlnal has heen opened for Goods
wotling for 24 houfs (Round the clack)
nlso matles Intimated by AOM/Lumding
vide  Letter Nrnl.[)/()prl(v,/').m/ pr Genl
Dated  0A4.07.2022 cony attached
LI — | herowith as Annexure-C 80—
: 5 Kindly provide,copy of circular / memo 1a/Maligaon’s messape No.C/A07/RD-
' issued to Lanka Railway station for | 100/%I%/LMG dated 22.11.2021 attached
loading and unloading of clinker, fly-ash, herewllh as Annexure: B
| per coke, coal, and cement T
6 Kindly provide copy of circular / memo If Only TMS related works of Lamsalhang
any, issued by Railway Authority aatlier | Rallway otatlon i being maintained by
for loading and unloading of clinker, fly- | Lanka Rallway station due to nodal point
ash, per coke, coal etc for Lamsakhang for preparation of RR (Railway peceipt)
B! Railway station. I
7 | After unloading of clinker, fly-ash, per After unloading of consignment, it is
‘ coke, coal from Rakes/ Wagon, what | carried/ removed by concerned party by
pressing into service of road vehicle which

types of carrier used to carry (e.g. open
I truck/ closed container) from Lanka
| Railway station campus to destination.

DA: - (09 sheets)

This is for kind information please.

Copy to:-

1) ADRM/LMG
2) DGM/(G)/Maligaon
3) Sri Animesh Dey, Sub ash Nagar,

please.

“ »*‘Jg i‘ "-'T"T--'

1 \
)
v EG

for kind information.
ward No.5, Lanka, Nagaon, Assa/m-

-

R
NN Y Vil
ot d))/\ '77{ -
{K.K.Sharma)

: Divisional Commercial Manager JiIC

N.F.Railway/Lumding

l .;1' )

K.K.Sharma)

Divisional Commercial Manager /\C
N.F.Rallway/tumding

3 KR SEN

MTARY ‘Z\ \
o -13302/18 |
EXPIRY DATE
31.12.28

are either truck or Dumper.
’

P 4

gt

782446 for information

@ Scanned with OKEN Scanner
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REGIONAL OFFICE: NAGAON

FOLLUTTION CONTROL BOARD, ASSAM
LLROAD ATORGAON: NAGAON

NOPCRARONGN/G-28200 112714 7//( Dated Fhagaon the 1A 1
4/11)',7 2

To,

N St Anlmesh ey,
Subhash Ngar, Ward No-§,
P.O: Lanka
Dist: Nagaon,

Pin: 782446,

Sub:  Informatlon under RTI Act.

Ref: (i) Your application dtd. 16/05/2016.
(i) Our H.O. Letter No. WB/RTI/T-2/2012-13/69: Dated. 27/06/2016.

Sir.
In inviting a reference to the subject cited above, please, find herewith the intormauan
required by you, .

I. The Divisional Railway Manager (DRM), Lumding, have neithér obtained nor applied
for “Consent™ from Pollution Control Board, Assam for loading & unloading of Cement.
Clinker, Fly-Ash, Pet Coafetc at Lanka Railway Station as per record oI R.O. Nauaon

2. Does not arise. Sy '

Yours faithlully,

G

(P.K. Buna)
Regional Exeeutive Engineer.
~7 R.O. Nagaon,

Memo NO.PCBA/RO/NGN/G-25/2011-12/147(A) Dated Nagaon the, 26™uly’2016.

Copy t0: _
1. P.K. Gupla, Addl. Dircctor, Central Pallution Control Board, Parivesh Bhawan, Fast

Arjun Nagar, Delhi-110032 - for favour of kind information please.
2. The APIO & Sr. Env. Engineer(Z-111) .1LO.. Pollution Controf Buaid, Assanin, e s -
2] ~ for lavour of kind information please. :

. ) o\
Aoionethy ( (P.K. Dutta)
gional Executive Engineer,
R.O. Nagaon.

~
C
[}

3. 10 413802/18
EAPIRY DATE
31.12.28
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LANKA MUNICIPAL pOARD . "\’:?T“‘““"”‘
LANKA . HAGAON | ASSAM M o
No IMD-a7Q//ABT e - 297081002y

To
Sri Animesh Dey,
Subhash Nagar, Lanka Town Ward No. 0%
Dist. Napaon (Assam).

Subject: - Information under RTI Act 2005-Reg.

Sir,

With reference to your letter and the subject cited above, the information sought by is furnished

below :-

Information (i) No

Lanka Nagaon (Assam).
Execut 2 nreas
Lanka Mo el Boan

-
O}e.-n.\;a TrxatAsszm

//"';- '
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® - Pollution Control Board. Assam
! \_’_\——___"-—_—/v (Department of Eavhronment & Foreste, Ginverpnment of Aasam) l lFE
5 N - e, - . -
a1 4 w91 2hgael e eifay /; ] Liteatyla for
- ) - ) "‘ Erncaronmant
CRME A qa e sifarag fasten)

NI Neareditad Vesting D oohogitors 0 Certifiente AT A R Y N

NOPCRAG-17424-28 27, Dated Giussaliati, the 25" Fuly, 2024
il
To.
Shri Animesh Dey.
“Qubhas Nagar. Ward No.-5
P.O. P.8.- Lanka, Hojai. Assam-782446

Sub:  Reply 1o vour RTT application.

Ref:  Your RTI application dtd. 12.00.2024 (PCBA Recceipt No.-1847 did. 19.06.2024).

In inviting reference to the subject and your letter cited at reference above, [ have the
hanour to furnish the reply of the queries that have been sought for to your RTI application under
RTI Act. 2005.

Reply 1o Question No. 1:

The penalty (Environmental Compensation Fine) imposed on NE Railway by this Board
was waived off vide the Board letter No.- WB/G-295/21-22/421 dtd. 27.05.2024. Hence no
amount has been pzud by NF Railway to Pollution Control Board, Assam (PCBA) as penalty.

Replv 1o Ouesnon No. 2: L _"__..__..,_.,

With respect to the direction of PCBA to NF Railway to carry Fly-ash in 500kg/1000kg
PP bags. the-following steps has been taken by the NF Railway.

The delivery of the Fly-ash at Lanka Goods Yard had been suspended temporarily.
It is also agreed by NFR to transport Fly-ash to Lanka Goods Yard either in wagons
after containing in sealed bags or in closed wagons and to adopt mechanized
unloading arrangements, as directed by the Board.

i

ii.  Installation of a proper drainage system.
ili.  Establishment of a Green Belt Cover to mitigate pollution.

iv.  Construction of dust screen barrier along the periphery of the premises to contain air
pollution.

Reply to Question No. 3:

Greenbelt exists but the growth of plants is not satisfactory, probably plantation was done
few month ago. Permanent concrete boundary wall of 8 feet height is present and green net of
height 10 feet is provided on the top of the concrete wall in the loading and unloading area of

Lanka Railway Station (Total 18 feet height apprO\ lro/lhe geaund level)
"N

& .rmsxnssw
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Reply to Questien No

N antomated sprinkler svstem is installed by the Tanka Railway Statian Water sprinkler
veliele with fogger system s arranged by Caleom Cement Indin Lt . Pipal Pukhuree [anka

durme Toadime and unloading period of Ilveash for M/s Calcom Cement Invcliar [1el

Reph o Question No. St

Human habitation exists bevond 70 meter (North) and 85 meter (South) from the loading

and unloading area of Lanka Railway Station.

Yours faithfully.

Gokul Bhuyan
ACEE cum SPIO (Zone-II)
Pollution Control Board. Assam

A

. (gf ASIS KR sa;a(
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Yahoo Mail - Fw: intimation

Fw: intimation

From: animesi dey (nni_dcyZOOO@ynlmn,cn.ln)
To:  manowarhussainsaikia @gmail.com

Date: Monday, 27 Januaty 2025 at 06:46 pm IST

—— Forwarded message ---—

From: animesh dey <ani_dey2000@yahoo.co.In>

To: chalrman@pcbassam.org <chalman@pcbassam.org>

Cc: membersecretary@pcbassam.org <membersacretary@pcbassam.org>

Sent: Thursday 18 July, 2024 at 11:26:06 am IST
Subject: intimation

Sir,

\Mth due respect and humbleness | would like to intimate you that on 3rd May 2024 you have directed
N.F Rallwgy Authority via letter No-WB/G-295/21-22/407, not to transport loose fly-ash in open wagon as well
a; ur)loadmg_the same until and unless mechanized/vacuum loading into bulkers is Installed, This is for your
kind information that although you have directed still they are dumping loose fly-ash dirzctly to the ground and

loading th_e same using heavy machinery which causes havoc sound pollution. Sending you few pictures for
your kind information and necessary action.

Regards
Animesh Dey

N:B- Sir You have not replied to my R.T.|

WhatsApp Image 2024-06-26 at 8.23.57 PMjpeg

145.6kB
| WhatsApp Image 2024-06-26 at 8.23.58 PM(1).jpeg
70.8kB
WhatsApp Image 2024-06-26 at 8.23.58 PM.jpeg
91.2kB
WhatsApp Image 2024-06-26 at 8.23.59 PM(1).jpeg
88.9kB
@ WhatsApp Image 2024-06-26 at 8.23.59 PMjpeg
72.9kB’
| WhatsApp Image 2024-06-26 at 8.24.00 PM(1),peg
113.8kB 49~ e by Qﬁq/
| WhatsApp Image 2024-06-26 at 8.24.00 PMjpeq
146.3kB
 ~ | WhatsApp Image 2024-06-26 at 8.24.01 PMJpeg
117.3kB — "
' WhatsApp Image 2024-07-10 at 9.30.40 PM(1).jpeg //‘Q. >
36.3kB y/4 o
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%{_’ Yahoo Mail - Violation of Honorable High court court judgement ag.,
e =20

S

Violation of Honorable High court court judgement against pollution caused by Lanka
Railway Station for loading and unloading of loose fly-ash ,clinker etc(case no-PIL/

40/2023

From: animesh dey (ani_dey2000@yahco.codn)

To:  chalman@pcbassam.org; membersecrelary@pebassam.org
Cc  admn.ngt@nicin

Bec  cebhepeb@nic.in; mscb.epch@nicdn

Date: Sunday, 3 November 2024 at 00:34 pm IST

Sir .
'With due respect and humbleness | would like to Intimate you that Honorable High court, Gauhatl on
25108/2024{(Case no PIL/40/2023) directed N.F.RAILWAY , to follow tho guidelines framed and submitied

In the Honorable Court by Assam Pollution Control board,Guwahati . Pollution Control Board , Assam
Issued a " CONSENT TO OPERATE" on 10/09/2024 In the namao of " Lanka Good Shed , Northeast Frontier
Raflway ", where It is clearly mentioned in " seral no-3 of Specific conditions A) Alr Aspect™ that Fly-ash
shall be transported after containing In sealed bags §0kg/100 kg. Unfortunately N.F Rallway viofated the
gulde lines of Pollution Control Board , Assam as well as Violated the direction of Honorable High Court,
by carrying loose fly ash in open wagon as well as unloading It directly to ground, Its nothing but
contempt of Honorable High Court . Moreover neither water sprinkler Is installed , nor the periphery Is
bounded by boundary wall, No green belt Is there In the loading and unloading area of Lanka station
Yard and most important s, the loading and unloading area Is In the mid of dense human habitation . Sir
this is for your kind Information and necessary action.

Regards
Animesh Dey

Kindly see attach file
E] WhatsApp Video 2024-11-03 at 2.24.46 PM.mp4
6.7MB

WhatsApp Video 2024-11-03 at 2.24.21 PM.mp4
2.8MB

@ WhatsApp Image 2024-11-03 at 2.05.38 PM(1) jpeg
125.4kB

@ WhatsApp Image 2024-11-03 at 2.05.38 PM,jpeg
127.5kB

@ WhatsApp Image 2024-11-03 at 2.05.37 PM,jpeg

173.9kB .
v4o~l oty ?3—3/

high court.pdf
212.4kB

Lanka Goods Shed CTO.pdf
3.5MB

file (12).pdf
200.4k8B

RTLpdf
212kB
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iolati ; our ' inst pollution caused by
+ Violation of Honorable High courl court judgement against poll
E:r'ﬂ\\'le;oR:illway Station for loading and unloading of loose fly-ash clinker etc(case no-

PIL/ 40/2023

Yw Mail - Re: Violation of Honorable High court contt judgeme

From: animesh dey (ani_dey2000@yalioo.co.in)
To:  chaiman@pcbassam.org; membersecretary@pebassam.ory
Cc:  admnnat@nicin

Date: Friday, 13 December 2024 at 11:59 am IST

On Sunday, 3 November, 2024 at 08:34:26 pm IST, animesh dey <anl_dey2000@yahoo.co.in> wrote:

Respected Sir, .

It Is to inform you that violating all the norms of SPCB/ CPCB/ Honourable NGT(Consent for
operation) Railway and Dalmia Cement loading and unloading Loose Clinker and Fly-Ash causing Air
pollution, noise pollution due to use of heavy machinery. Also violated Court Judgement. This for your
kind information.

Regards
Animesh Dey

Kindly see attach file
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132kB
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132.8kB
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: The Divisional Railway Manapet,
- N.I Rly Lumding Divislon,
Lumding.
DA dandea ot _ ). 1O~
S Tostop unloading of elinker —

\Wath great regret we the inhabitant of Subhas Nagar W/No-S, lueated near Lanka Railway Station
e tamate vour kind attention to the following for your kind faver due to the pollution and
unhypienic atmosphere created by the loading /unloading of elinker / lly ash in Lanka Railway Station

we would ke 1o mention you that two Schools one is Bamkim Ch. Adarsha Pathsala, 100rnts

a0d antine: one Sankar Dev vidya dNiketan, 250mits apart- from the loading area. One Hospital near

At J0mis apan-from loading place, No of ponds are there near the Station area, the water of these

nonds are used for household purposes. In spite of that dense human habitation at a distance of 30mts

from tbe Station |, The locality of this area use a rond which is in the mid of the loading area. Neither

the [vadhing area 18 converted by bourdary wall nor .ir pollution / water pollution measures were taken

v "adaay antharity: There is no ereen beli- around S00mts of loading arca .Duc to loading and
#rlescing of chinker the surrounding area near about half a kilomoter becomes dark like fog with Clinker
du.l whieh comains CO2,502,NOx Letc, which is dangerously harmfu! tc human, atmosphere,
tovermp aredi distance mare than 300 meters, hereby immediatciy increasing sir, water pollutior to a
et svieer fonang cevere proolertn hreathing L eye iratation, skin problem ,specially to school going
childien and aged persons of this locality ancluding, waiting' passizngers as well as passenger in train.

ekys

ey toadwng & unloading of clinker in Lanka Station has violated the Air pollution Act, India. Several
?‘”f complaints have been lodged in the complaint bool. of Lanka station but no action taken so far except
E;‘ «lence s for your kind informatior: that against pollution the Govt. of India is in serious view as there
i

LA el
i by B

1" mandatg from Honorable Supreme Court to stop pollution.
Uncer the above circumstances we request you kindly to stop loading and unloading of clinker
menediately, by shifting it to a safe place where there is less human nabitant, and thus relief us from

Js

E:
¥

unhiypienic unhealthy atmosphere.

X
Pea L

e

§* Hope you will think in favor of public and pollution free atmosphere taking necessary action for the

1;; uiterest ang welfare of common good to all and thus aoblige. Thanking You.

5 ¢

4 Yours Truly,

| sty T8 .
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To,
The Hon'ble Sub-Divisional Officer,
Hojai Sub-Division.

Subject: Regarding the pollution caused by the transportation of materials for cement
factories in and around Lanka Station.

Date: 22/22/2062; 221|290 '\
Applicant: Pollution-affected residents around Lanka Railway Station.
Respected Sir,

With due respect, it is humbly submitted that for many days now, the nearby
Kelkom Cement India Limited and other highly polluting and health-hazardous
materials are being transported to the industrial front via railway wagons. Raw
materials like clinker, gypsum, fly ash, and other cement products are being supplied
continuously through the railway, severely affecting the residents of Ward Nos. 4, 5,
and 6 of the densely populated Lanka municipal area adjacent to the Lanka Station
premises. These residents are suffering immensely due to air and water pollution.
Hon'ble Sir, this area, within approximately 200 to 500 meters, is densely populated
and also houses educational institutions like Lanka Shankardev Vidyaniketan,
Bankim Chandra Primary School, and Public Higher Secondary School, as well as
the Lanka Primary Health Center and Lanka Integrated Child Development Center.
Despite this, the aforementioned materials are being transported day and night
withaut any cavering ar safety measures, causing the entire area to be engulfed in
chemical-laden dust and fumes. This has made life unbearable for the residents and
led to a sharp rise in respiratory diseases. Moreover, the loading of these materials
onto dumpers using JCBs has made the entire Lanka Station premises extremely
dusty, creating severe difficulties for train passengers boarding and alighting. Despite
repeatedly bringing this issue to the attention of the railway authorities and the
Pallution: Cantral Baard, the Pallution Department’s lacal investigations have yielded
no comective action. It is notewarthy that railway laws prohibit the loading and
unloading of goods in railway yards during the night. However, flouting this legal
provision, Kelkom Cement’s materials are being loaded throughout the night, tuming
the entire area dusty and disturbing the peace of nearby residents. Additionally, even
the pond water used by people in this densely populated area has become polluted
due to the setiling of chemical dust, harming aquatic life and severely affecting
human health.

In light of this, we eamestly request your immediate intervention to stop the
transportation and loading of cement factory materials, ensuring the residents of this
area can live a healthy life. This is our humble prayer.

Copies of this application are being sent to:
1. The Hon’ble Deputy Commissioner, Nagaon District, Nagaon.

2. The Hon'ble Circle Officer, Lanka Revenue Circle, Lanka.
3. The Hon’ble Chairperson, Lanka Municipal Board, Lanka.

Yours faithfully,—
Sd/-
Sd/- Animesh Dey
R/04
221111

A stsrncsti /347/
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* The Dalmia Cement & olhars Cementindustries are Insfructed 1o-do the loading
and.unloading works as per oxisling rulea of the lqdinn Rallways and speclally
not to do such works during school hours ns woll as' aflor 10.00 P.M. so as to
maintain hygionic conditlon In the sur‘roundinn Arena of Lanka Railway Station.

* No enlry of vehlelog on tha reada should ba 'n]nlnmlnod during achoal hours an

* a8 lo maintain sducalionnl anvirohment In hia loenlity '
¢ Sereen should be used 1o protect aron whild making loading & unloading of
clinkers by tho Dalmia & olhor Cament Induslities and walering ahould also ba
done imn.mdlnlcly after complelioh of any londing ot unloading an that duat may

& be remci\"pcj and mako It pdliution free, ' ’

e The Ché!r. Instructed the Dalmla Cemenl Authorlly*to Jolnlly sit with Chairparson,
Lanka MB 7 Mr. Mukul Goswami L.A.8.S Sabha / B.M Newar, Human'Rights
Commisslon / Debojit Ghosal, Naba Prajapmia Lanka/ Smil Rina Choudhury,
Mohlla Samiti, Lanka to finalise the placemenl of Deep Tubs Well for water
boreing. \

* Mr. Ram Prasad -Mondal, Handling Agent of M/S R.J Cement Ltd. Nagaon &

others also instructed to cooperate with Railway Authority & Dalmia Cement lo
sort out the pollution problem in Lanka Rallway Station area and also directed to
involve the companies in the process, .

The Chair also said that land dispute between rallway authority and the local ’

- public will be solved sfter raceivirig the report from the Director, Land Records.

Assam, Guwahati, _"{_-‘d : Cr . :
.The Dalmia Cement#Industry dlso }H‘st;’n'éted'to keep ready atleast 4 Nos.

< “Tankers reguiarly for watering to [e}nov,g,.'dust after loading & unloading works. .

THe Dalmia Cement Authority shc-auldz,{cio--the development works in ‘and .around .

Lanka areain consm_jlta‘tiori‘wilh the leading citizens of Lankalarea. l

The Dalmia Cement & other Cement Authorities also. requested to instruct the

concerned- contractors to control the !abdprers and to _ab_stain,_fr_om use of slang

N

- languages while working'in the Lanka Railway Stalion area.
The meeting also unanimously decided to submit'a copy of the minutes of the -
sald meeting to the Officer-In-Charge, Lanka Police~Station te take neCes’sary .

action as per instructions given in the minutes.

The meeting ended with a vole of thanks from the ch- - -

. J

'f"”," Sub-Divislonal Officer(C), -
5 jal, SankardevNagar :

Memo No.HJD.31/2010/Rev.-M/291 A] Dated.12/6/2014.

Copy forwarded for favour of kind Information to:- e T
1.The Deputy Commissioner, Nagaon for favour of kind Information: e LS

\_2-Afrcancerned for informalion and necessary action. 3~ ‘ ;
3. Office copy. ) . y ?"ﬁ}/ké{ ; e
. Aﬂtiamww ’a:ea dr)? i 2515 KR SE :
Sub-Divisional Officer(@), 73 TARY At
jai, SankardeyN&gar C\’QJG'L‘- Mo .13802{1
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Shishu Shiksha Samiti Assam
(Under Vidya Bharati)
SHANKARDEYV VIDYANIKETAN, LANKA
Mahatma Gandhi Path, Ward No. 6
Lanka, Hojai, Assam

Established: 1996
Ref. No. Date: 16.04.2021

To,
The Hon'ble Divisional Railway Manager,

Lumding Division

Subject: Request to stop the loading and unloading of raw cement materials

and clinker at Lanka Railway Station.

Sir,

Respectfully, it is braught to your kind notice that for many years, raw
cement materials and clinker have been loaded and unloaded in the yard of
Lanka Railway Station and transported day and night by trucks to Dalmia
Cement Factory. It is noteworthy that the area around the station is densely
populated, and the toxic environment caused by these raw materials has led

to the spread of various pollution-related diseases.

Therefore, we humbly request your Hon'ble self to take immediate

necessary action considering the severity of the situation.
Yours faithfully,

Sd/-
16.04.2021



Date: 11/05/19

To,
The Hon'ble Deputy Commissioner,
Hojai District, Shankardev Nagar, Hojai

Subject: Appeal to prevent pollution and improve transportation conditions.

Sir,
Respectfully, it is submitted with great sorrow that for several years,

we, the residents of Lamazi Road, have been suffering due to pollution
caused by the transportation of raw cement materials in uncovered trucks and
the deteriorating condition of the roads. This severe pollution has led to
various diseases such as respiratory problems, skin diseases, eye imtation,
and other ailments. About eight to ten years ago, we even initiated a protest
pragram. Following this, the Hor'ble Circle Officer and representatives from
the cement company held a meeting with us and promised that they would
follow all rules and regulations regarding the transportation of raw cement
materials in the future. For some time, they adhered to these promises, but as
time passed, all commitments were forgotten. It is disheartening to note that
despite the presence of five schools in the area, neither the company nor the
administration has taken any action. The heavy vehicles transporting raw
cement materials have completely ruined the roadé, causing difficulties for
school-going children, women, and the general public in commuting. This
situation may lead to accidents at any time. Despite our repeated appeals, no
corrective measures have been taken, and no promises have been honored.

Concemed about the future of our next generation, we are compelled to

approach your esteemed office.

foimeshs Ay
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Therefore, we eamestly request your Hon'ble self to kindly take

immediate necessary action at the earliest.

Copy forwarded to :

1. The Har'ble Sub-Divisional Officer, Hojai Sub-Division.

2. The Hon'ble Circle Officer, Lanka Revenue Circle, Lanka.

SRR

6.
7.
8.
3.
10.
11
12.
13.
14.

15.

16.
17.
18.
19.

20.

Yours faithfully,

Sd/- Gobinda Mazumdar
Sd/- Phanindra Das

Sd/- Abhijit Ray

Sd/- Bhuban Mohan Newa
Sd/- Krishna Kanta Roy
Sd/- Chandra Sekhar Paul
Sd/- Binoy Roy

Sd/- Dipankar Mazumdar
Sd/- Bapan SHaw

Sd/- Kamal Das

Sd/- Samir Shaw

Sd/- Bidyut Mazumder
Sd/- Hirak Jyoti Kakoti
Sdf- Tilok Saha

Sd/- Utpal Mazumder
Sd/- Dilip Bhowmick

Sd/- Rono Shil

Sd/- Dharmick Chakraborty
Sd/- Bapan Das

Sd/- Raja Roy

21. Sd/- Samir Banik

22.

Sd/- Gobinda Roy

23. Sd/- Bikram Das

2.
25.

Sdi- Gautam Ghosh
Sd/- Balaram Worang

26. Sd/- Utpal Roy

27.

Sd/-Bindu
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GOOD SAMARITAN ENGLISH SCHOOL

LUMDING ROAD, LANKA, Dist. = HOIAL (ASSAN)
. PIN £ 782446
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o prei s - Mall: snmatitan1597@pmall.com

Date:- 19 April, 2021

To,
The Divisional Railway Manager

Lumding, Assam

Subject: Pollution created by trucks ferrying clinker and fly ash

Dear Sir,

It is to bring to your Tiotice-that the trucks carrying clinker and fly ash to and fro
Lanka Rzitway Station — Dalmia are creat'i'ng pollution all throughout the road. This
is due to the fact that the trucks are'not covering the clinker and fly ash completely
and properly which results in leaving behind harmful substances in the air.

This also further result in inhaling of the harmful substances by the people,
especiaily the schoo! children, which may lead to serious.health hazards such as

lungs disorder or alike.

T herefére, we reguest you to kindly look into this matter on priority and urgent

basis and fake immediate and necessary- actions to safeguard the health of the
[ , :

school children and the publicasa whale,

Thanking You.

TP LN

i/ 39 _ASISKRSEN Principal
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| GOVT, OF ASSAM

i OFFICE OF THE DEPUTY COMMISSIONER
HOJAL: SANKARDEV NAGAR
(MAGISTRACY BRANCID

Sulb: Proceeding of the minutes of the meeting leld on 24702/2016 at 12 noon at the conference hall
of Office of the Deputy Commissioner, Hojal, Sankardev Nagar eegarding proposed “Rail Rokho™
at Lanka ratlway station on 28/02/2016 from 7 AM to 3 PM,

Members presents

1) The Deputy Commissioner i/, Hojal, Sankatdev Napar,

2) The Circle Officer, Lanka Rev. Circle.

3) The Supdt. of Police, Hojai

4) Sri Soumen Kumar Bhattacharjee, Gen Secretary, NI Rallway Passengers' Welfare Association
5) Sri Narayan Devnath, Sccy, Lanka Dev, Conmnlttee

6) Sri Achinta Sikidar, President, Lanka Dev. Commlittee

7) Sri Ashish Mazumcer

8) Sri Ramkrishna Paul

9) Sri Ashok Esh, NFRPWOQ Working President

10) Sri Himendu Bhattacharjee

11) Sri Mukutdev Goswami .

12) Sri Animesh Dey

13) Sri Devojit Goswami

14) Sri Dilip Kr. Bajaj

15) Sri Shantha Ram, PVS Sr. Divisional Security Commissioner RPF Lumding.

16) Sri Harish Kumar
17) Sti B.K. Mishra, Sr. DRM, Lumding

Hon'ble Deputy Commissioner i/c, Hojai, Sankardev Nagar welcomeS all the Railway higher
authority/officers/representitives of the “Rail Rokho” movement present in the meeting.

1) Sri Narayan Devnath expalined in the meeting that the running water facility/waiting room is not
available at the Lanka Railway Station. He also explained in the meeting that inspite of giving
assurance by the DRM, Lumding the demand is not fulfilled. The facility of second Railway

platform foot over bridge is not available at the station.
2) Sri Soumen Kumar Bhattacharjee explained in the meeting regarding stoppage of Silchar
Express/ Abodh Assam Express and Sampak Kranti Express, Vivek Express and newly proposed

Silchar and Agartala trains at the Lanka Railway -Station.He also demanded to provide drinking
water facility at the Lanka Railway Station ard loading and unloading should be made at

Lamchakan Railway Station.

3) Sri Animesh Dey shows the videography In the meecting regarding problems faced by the
Railway Passengers at the Lanka Railway Station. He also explained In the meating that as soon as
one train arrived at th2 Railway line and another train is on the another track. it is very difficult 1o
get down from the train specially for the women and aged persons.Accordingly he demanded the
installation of second Railway platform for the common benefit for the bona fide Railway
passengers. He also informed in the meeting that the time table of Dimapur Nagaland Express is nut
reflected the Railway time table board at the Lanka Railway Station and loading and unloading

should be made from the distance of 100 metres ggea, fr t ensity of population.
34& %B:@ d\\ y ol pop




4) Mr Sanjay Nayyar, the Railway higher authority gave the assurance in the meeting that 3 Nos of
Railway train namely 1. Silchar Express 2. Abudh Assam Express and 3. Sampak Kranti Express 4)
Vivek Express 5) Dibrugarh Kolkata Express will be stopped at the Lanka Railway Station within
a short period of time after talking to the higher authorities He also informed in the meeting
regarding approval for construction of foot over bridge and second Railway platform at the Lanka
Railway Station, pure drinking water, exit entry separate gates. Passengers can travel with mail/
Express ticket by Janasatabdi Express. Loading and unloading of 'Clinkers, Fly Ash' will be
stopped immediately at Lanka Railway Station after due consultation with the higher authorities.

v Nagar discussed the matters with the Railway

rment of the Lanka Railway Station. Shg‘alsn
Association, Lanka*Dev

heduled to be held on

5) The Deputy Commissioner i/c, Hojai, Sankarde
higher authority to take all necessary steps for eite
requested to the representitive of the NF Raiiway Passengers Welfare
Committee to withdraw the proposed “Rail Rokho” movement sC
28/02/2016 from 7 AM to 3 PM. . '

R e Ve T T

S
>

Meeting ended with vote of thznks from the chair.

Deputy Commlssloner /e
HoJal :: Sankardev Nagar

-

Memo No.HIM 0172016750 Date 24/02/2010

Copy lo:
1. The Divisional Rallway Manages, NF Rathway, Lumeding Divtston, Lumding for favour of kind

Information and necessary scifon.
2, The Supdi, of Police, Hujai for {avour of kind informmation and necessaty actlon.

\/.'3241? Circle Officer, Lanka Rev, Circle for informtion.
4 The General Secretary, NF Ralhway Passengers’ w'ellare Organlsation, Lanka for Information.

W

5. The Secretary, Lanka Development Comminer (o7 informatlon.

W

Deputy Commissioner Vc
Hn‘,%;: Sankardev Nagar

>
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® — Pollution Control Board, Assam " 4yp u »
o~ (Department of Environment & Forests, Government of Assam) k" LI FE
AN AT SHY ﬁtﬁct g sftaw \\w Lifestyle for

|/ 4 Ere:
mena (ST BIFIRI I W16 ATz frstrst) fAvironment
NABL Accredited Testing Laboratory : Certificate No. TC-11384
= No. WB/G-295/21-22/407 Dated Guwahati, the 03 M
To

The General Manager
North East Frontier Railway
Maligaon, Guwahati

Email id: gm@nfr.railnet.gov.in % 7
2 G 74.‘(\'{‘3'.‘-"‘
CLOSURE NOTICE UNDER SECTION 33(A) OF THE WATER (PREVENﬂélN"‘
AND CONTROL OF POLLUTION) ACT, 1974, SECTION 31(A) OF THE AIR
(PREVENTION AND CONTROL OF POLLUTION) ACT, 1981 AND SECTION

5 OF THE ENVIRONMENT (PROTECTION) ACT, 1986.

WHEREAS, under Section 17 of the Air (Prevention & Control of Pollution) Act, 1981,
one of the functions of the State Pollution Control Board (SPCB) is to plan a comprehensive
programme for prevention, control or abatement of air poliution and to secure the execution
thereof and under Section 17 of the Water (Prevention & Control of Pollution) Act 1974, one of
the functions of the State Pollution Control Board (SPCB) is to plan a comprehensive
programme for prevention, control or abatement of pollution of streams and wells in the state
and to secure the execution thereof:

WHEREAS, you are operating a railway station and a material handling yard in the
name and style of Lanka Railway Station (LKA) located at Lanka, Hojai;

WHEREAS, the Lanka Railway Station and the Yard was monitored by Pollution
Control Board, Assam on 07.04.2024;

WHEREAS, it was observed that unloading, storage, dumping and transportation
activities of fly ash were causing severe environmental pollution in the railway station and the
surrounding areas. These activities are creating serious.environmental damage by causing Air
and Water pollution (photographs of the site, as observed)sare enclosed);

WHEREAS, as per the order of the Hon'ble NGT in OA No. 141 of 2014, a railway
station and material handling yard is covered under the purview of Consent management. The
railway authority has failed to obtain mandated CTE/CTO from the Board:;

WHEREAS, vide letter No. WB/G-295/21-22/347 dtd. 25.01.2024 (copy enclosed for
your ready reference), you were requested to arrange for transportation of fly ash in packed
conditions only to avoid air pollution. Whereas, the Board has noted inaction from your end on
the suggestions of PCBA, ;

WHEREAS, the observations of the Hon'ble Tribunal in the matter of OA No. 141 of
2014 order dated 12.12.2019 as stated below: -

“19. It is, thus, clear that wherever there is significant generation of solid and liquid
waste and gaseous emissions, the Water Act and the Air Act are attracted so that regulatory

functions can be exercised. There is every reason to presume that major railway stations
regime of the Water Act and the Air Act, unless shown to the contrary?;.:l;ﬁﬁ?é’ﬁrﬁot
will take necessary action under the provisions of Water and Air Act u’rgﬁp Efa‘wt‘jﬁ\ﬂ; * }

(classified as such by the Railway Administration itself) are generating solid _waste and
blanket exclusion of or exemption from the regulatory regime for such maj rajlywag SEllo
Head Office : Bamunimaidam, Guwahati-781021, Assan%I Y gy
Phone : 2652774 & 2550258 : E-mail: membersecretary@pcbassam.org : We s%:«&os@a .org
uwarial ‘QV a

discharging liquid waste water as well as releasing gaseous emissions unles }

contrary. Applying such test, it must be held that such stations are govern’eﬁjb§ t \f& t

Thus, all major railway stations must secure Consent to Establish/Exgar oi‘?@gﬁ- Rt 13 A

Operate under the Water Act and the Air Act within three months failing.which 't q.étqtg&%% Pg ]

Regional Offices at : Bongaigaon, South Bank-Bamunigaon, Kamrup, G aon,
Tezpur, Golaghat, Sivasagar, Dibrugarh, Tinsukia, Silchar
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oG{b Air Preventlon & Control of Pollution) Act, 1981 and Section 33(A) of the
er*(F‘reventlon & Control of Pollution) Act, 1974, issued Show Cause Notice vide
No. WB/G-295/21-22/390 dtd. 12.04.2024 to the General Manager, North East Frontier
Railway asking for justification to be submitted within fifteen (15) days, if any, for not
issuing “CLOSURE NOTICE" to stop material (Fly Ash) handling operation in the
Lanka Railway Station Yard. Whereas, PCBA intended to levy Environmental
Compensation Fine against the Railways as per the formula specified by the
Hon’ble NGT for levying Environmental Compensation Fine to the defaulting
units;

WHEREAS, in reply to the Show Cause Notice of PCBA vide No. WB/G-295/21-
22/390 dtd. 12.04.2024, a reply has been received from the Divisional Railway Manager,
Lumding vide letter No LD/ADM/DRM/24 dtd 28.04.2024. The reply, though mentioned about
the reason behind the lapses for not having CTE/CTO by Railway from the Board, is
unsatisfactory as major issues of air pollution caused by mishandling of fly ash in the Railway
Yard remain unattended. Installation of proper drainage system, as mentioned in the reply, is
not helping to minimize the air pollution in the area. Though dust screens have been installed
at one side of the yard at the boundary towards the nearby residences, such a screen is
unable to stop the air pollution from fly ash dusts being generated during unloading of fly ash
in the yard and subsequent transportation in open dumpers/trucks to the consumers;

WHEREAS, it is observed that severe air pollution is occurring due to open unloading
of fly ash from the railway wagons and subsequent storage and transfer into dumpers/trucks
besides spillage of fly ash in the yard and the haul roads. High wind is taking the fly ash away
thereby causing severe air pollution and health hazard in the surrounding areas;

WHEREAS, PCBA, in an earlier occasion, monitored the Ambient Air Quality at Lanka
Railway Yard and its surrounding areas during March 16-17, 2024 and observed PMyo
concentration at midpoint of railway yard (326 pg/m?), end of railway yard (270 pg/m?) and
platform No. 1 (212 pyg/m3), which were found very very high as compared to the National
Standard of Daily Average Concentration (100 pg/m®) and Yearly Average Concentration (60
Hg/md);

WHEREAS, vide letter No. WB/G-295/21-22/347 dtd. 25.01.2024, Indian Railway was
asked for taking action to transport fly ash in sealed bags only (contained condition).
Whereas, no action has been taken by Railways in that regard, thus ignoring the earlier
direction of this Board. Further, you have not also taken any other significant measures to
curb the air poliution generated by you during unloading of Fly Ash;

WHEREAS, there are ways to be practiced by the Board to transport fly ash, packed in
large woven PP bags (500 Kg / 1000 Kg bags). Otherwise, fly ash should be transported in
closed wagons and to be evacuated by vacuum loading into bulkers, thereby avoiding spillage
of fly ash over the railway yards;

WHEREAS, high level of air pollution has been caused by the activities of railways are
of major concern than not having CTE/CTO from the Board,;

WHEREAS, Hon'ble NGT vide its order dtd. 19.02.2019 in O.A.. No. 593/2017

(Paryavaran Suraksha Samiti & Anr. Vs Union of India & Ors.) directs an pPOvTErs: E’CBs
to collect Environmental Compensation Fine (ECF) from the defayl ‘\(nit c
formula mentioned herein under: / /% 4—
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Environmental Compensation (EC) Fine:
EC = PI*NxRxSxLF i -
Pl = Pollution Index of industrial secfor (80 for Red category) N G N,,;o"’/,."

N = Number of days of violation took place from 07.04.2024 (dite—of
inspection) to 02.05.2024 (26 days).

R = A factorin Rupees (%) for EC (250)
S = Factor of scale of operation (1.5 for large units)
LF = Location factor (1.00)

Accordingly, EC to be paid by North East Frontier Railways is
assessed as —

EC = 80x26x250x1.5x1,00 = Rs. 7,80,000/-

NOW, THEREFORE, under the above facts & circumstances, Pollution Control Board,
Assam is constrained to inform you that since, you have nonchalantly violated the provisions
of law in force causing pollution to the environment and in exercising of powers conferred
upon it under Section 33 (A) of the Water (Prevention & Control of Pollution) Act, 1974 as
amended till date, you are directed to Suspend the Transport and Unloading of Fly Ash at
Lanka Railway Yard with immediate effect. General Manager, North East Frontier Railway is
directed to comply with the following corrective measures:

i) Fly ash shall be transported to Lanka Siding Yard in wagons after containing fly
ash in sealed bags (500 Kg/1000 Kg volume PP bags) and mechanized unloading
arrangements shall be arranged.

ii) Transportation of fly ash in closed wagons and unloading of fly ash into bulkers
though vacuum unloading system should be adopted.

iii) An environmental compensation fine for the violation period from 07.04.2024 to
02.05.2024 amounting to Rs. 7,80,000/- (Rupees seven lakhs eighty thousand)
only shall be paid to PCBA. In addition to the above, environmental compensation
fine of Rs. 30,000/~ per day shall be payable with effect from 03.05.2024 until
compliance is made to the above directions. The amount shall be transferred to
PCBA account (Account Name- Pollution Control Board, Assam, A/c No.
50100159537391; IFSC Code — HDFC0004678).

Failing to comply with the above directions shall invite legal action against the Indian
Railways.

(Arup Kr. Misra)

Chairman
Memo No. WB/G-295/21—2W. Dated Guwahati, the 03 May, 2024

Copy to: 25k

1. The District Commissioner, Hojai district for kind information.
: he Divisional Railway Manager (DRM), North East Frontier Railway, Lumding
Division, Assam, Email: drm@Img.railnet.gov.in for kind information.

£XPIRY DATE
31.12.28

JOVTA
‘; Mo -13802/18 >)‘




L ge HF 76

o
" /
% ‘!
—f&f{#w"t\v““ m
WK B
Bnarst Cement tiewthinkl cenwent! sugar! refractories! power!
No : CCHAUSD/2016-17/01 Date : 26.11.2016

To

The Scientist

Ministry of Environment & Forast
Government of India

Noith East Regional Office
Law-U-Sib, Luimbatngen
Shitiong. Meghalaya-722021

Subject : Submission of Six Monthly Environmental Compliance Report

Bear Sir

With reference to the stipulations of “Environmental Clearance”, a six monthly compliance
report for Calecam Cement India Limited, Umrangsho s submittad herewith for your

Kind perusai

Thanking vou,

-~

For Calcom Cemeant india Lid

e
%;ﬁyf

& Authorized Signatory

Copy iv

1. Zonal officer

Central potiution controf Bourd -
Notth Easters Region
Shittony Meghalayva

2. Regional otfice
Potlution control Board
Silchar Assam
Cateom Cement Indic Limited
Sulssidiary of Dalmia Censent (Bharuti Linited

16 Kifo, Jamuria Nagar: Unrongshn, Dist Diisia Haseo, Assiar 783931, Iodia
Pavne 2 91 3670 251654 websing wwe dalmigeement.com

Encleged

VR

v | Gani No -13802/18

e curd= CE e
\ M\




1 .er 2% 57

Calcom Cement India Ltd.

Environmental Clearance - Half Yearly Compliance Report (April 16- September 16)

Ref: Environment Clearance No. SEIAA.535/2015/EC/86/369, dated 12" January, 2016. EC to Cement
(Clinker) Plant 0.98 MTPA at Jamunanagar, Umrangshu, Dist. Dima Hasao, Assam by M/S Calcom

Cement India Ltd

Conditions | Compliance Status
A | Specific Conditions
(1) | Installed electrostatic precipitators (ESPs) to clinker C _—
i . omplied:
cooler and reverse air bag house to pre-calcinator
kiln & raw mill to control emission within the | All equipment are in place.
prescribed limit as per the new MoEF & CC standard | pyst collected is being recycled back into
wide GSR 612(E) dated 25/08/2014. Bag house/Bag the process.
filter shall be provided to cement mill and packing . .
plant to control SPM emission. Bag filter shall be (.Zovered stockpiles ha've befery provided for
provided to crushers, coal drying & grinding unit, limestone, Coal and clinker.
hopper blending silo/kiln feed, raw mill hoper,
cement silo, cement silo top, packing plant and at
all other places including transfer points, venting
auxiliaries etc. to reduce particulate matter.
Performance study of the pollution control devices
shall be conducted yearly to ensure their efficiency.
(2) | Continuous monitoring sYstem to mt?nijcor gaseous Complied.
emission shall be provided and limit shall be
confirming to the prescribed standards framed by | We have installed all the pollution control
MoEF/CPCB by installing adequate air pollution | €quipment in order to meet the desired
control system. Data on ambient air quality stack | emission standards of 30 mg/Nm3, as
emissions and fugitive emissions shall be displayed | revised by Gazette Notification G.S.R. 612
in public domain and also regularly submitted on- | (E) dtd. 25th Aug.2014.
line to the SEIAA, Assam & regional office MoEF at | we have already installed continuous
Shillong, and central pollution board (CPCB) as well | ombient air quality monitoring system &
as hard copy once in six months. opacity monitor (CEMS) in stacks and online
data is uploaded to CPCB as well as SPCB
server. Online Data is also displayed at
main gate. The data is also submitted to
concern department in hard copy.
(3) | The company shall install adequate dust'c.ollection Complied
and extraction system to control fugitive dust
emission at various transfer points, raw mill | Total 28 no. of Dust collectors have been
handling (unloading, conveying, transporting, | installed in plant at each transfer points &
stacking), vehicular movement, bagging and packing | other location such as Lime stone stacker
areas etc. Crushers shall be operated with high | to Hopper, Hopper dfschisrge to Raw mill,
AL Ur S
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efficiency bag filters. All conveyers shall be covered
with Gl sheets. Covered sheds for storage of raw
materials and fully covered conveyers for
transporting of materials shall be provided besides
coal, cement, fly ash and clinker shall be stored in
silos. Pneumatic system shall be used for fly ash
handling.

All Elevator feeding and discharge points,
Clinker bulk loading system etc. Covered
stockpiles are being used for storage of
materials. Roads are concerted. Dry Fog
System has been installed at crusher to
control fugitive Emission. All conveyers are
covered with Gl sheets.

(4)

Dust suppression by regular water sprinkling shall
be carried out in plant areas prone to air pollution
and having high level of SPM and RPM such as haul
road, loading and unloading points, transfers points
and other vulnerable area to control fugitive
emission. Fugitive emission shall also be controlled
by dust suppression and water sprinkling system. It
shall be ensured that the ambient air quality
parameters conform to the norms prescribed by the
central pollution board in this regard.

Complied

Regular water sprinkling is being carried out
on haul road and plant areas prone to air
pollution. Ambient air quality parameters
are in permissible limit.

(5)

Effort shall be made to reduce impact of the
transport of the raw materials and end products on
the surrounding environment including agriculture
land. All the raw materials including fly ash shall be
transported in the closed containers only and
should not be overloaded. Vehicular emission shall
be regularly monitored.

Complied.

All the raw materials are transported by
closed conveyors.

(6)

Secondary fugitive emission from all the sources
shall be controlled within the latest permissible
limits issued by the Ministry and regular monitored.
Guidelines/code of practice issued by the CPCB shall
be followed.

Complied and agrees to comply.

(7)

Efforts shall be made to reduce impact of transport
of the raw materials and end products on the
surrounding environment including agriculture
land/ tea garden etc. All the raw materials including
fly ash shall be transported in the closed containers
only and should not be overloaded. Vehicular
emissions shall be regularly monitored. Measure
shall be taken for maintenance of vehicles used in
mining operations and in transportation of
minerals.

Complied.
All the raw materials are transported by
closed conveyors.

(8)

Asphalting/concreting of road and water spray all
around the critical areas prone to air pollution and
having high levels of SPM and RPM shall be
ensured.

Complied.
Regular water sprinkling is being carried out
on haul road and plant area prone to air

3|Page
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Total water requirement from surface /ground
water source shall not exceed 585.00 m3/day.
Water efficient technology shall be provided to
conserve water. Treated water shall be used in dust
suppression and green development etc. ‘Zero”
discharge shall be strictly adopted and no effluent
shall be discharged.

Water requirement has not exceeded
585 KLD.

No waste water is discharged out of the
site premises and treated wastewater is
being utilized for greenbelt
development/dust suppression.
Domestic Waste water generated is
being disposed off into soak pit via septic
tank.

‘Zero” discharge is strictly adopted

(10)

Permission for the drawl of 585 KLD water from
Longlai river shall be obtained from the concerned
department if necessary.

Complied.

(12)

Domestic effluent shall be treated in sewage
treatment plant (STP) in proposed colony and in
septic pits followed by soak pits in cement plant and
mines lease area. All the treated waste water shall
be used for gardening/ agriculture purpose and dust
suppression. Domestic waste from colony and solid
waste (MSW) from industrial area shall be
segregated into bio-degradable waste and non-
biodegradable. Bio-degradable waste shall be
composted and non-biodegradable waste shall be
disposed off in environment friendly manner or
filled at identified sites only after proper treatment.

Complied and agrees to comply.

(12)

The project proponent shall ensure that no natural
water course shall be obstructed due to any
operations.

Complied and agrees to comply.

(13)

Suitable conservation measure to augment ground
water resources in the area shall be planned and
implemented in consultant with concerned

authority.

Noted.

(14)

The project proponent shall take appropriate
mitigation measure to prevent pollution of nearby
river and other surface water body, if any.

Complied and agrees to comply.

(15)

All the bag filter dust, raw mill dust, coal dust,
clinker dust and cement dust from pollution control
devices shall be recycled and recycled and reused in
the process and used for cement manufacturing.
Clay & shale generated as solid waste in the mine
area shall be used for manufacturing clinker.
Refractory bricks shall be sold to authorize
agencies. ETP sludge shall be dried, compressed and

Complied and agrees to comply.
Dust collected is being recycled back into
the process.

4|Page
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used for land filling. Treated sewage shall be used
as manure for green belt development. Waste oil,
grease and scrapped automobiles batteries shall be
provided to the authorized recycled/re-processors.

(16)

An effort shall be made to use of high calorific
hazardous waste in the cement kiln and necessary
provision shall be made accordingly.

Noted and agrees to Comply.

(17)

As proposed, green belt shall be developed in (33%)
of the total land in the cement plant as per the
CPCB guidelines in consultation with local DFO to
mitigate the impact of fugitive emissions. A long
term plan for the plantation / afforestation / green
belt development etc. shall be prepared and
submitted to the SEIAA, Assam and Regional office
of MoEF at shilling and implemented.

Green belt is being developed in
consultation with the local DFO.
Accordingly we are developing green belt
around plant. The letter of
communication with local DFO is
attached as an Annexure-I.

(18)

All the safety norms stipulated by the Directors
General, Mines & Safety (DGMS) shall be
implemented. On site & off site emergency plan
shall be prepared in consultant with respective
authorities and implement accordingly.

Complied.

(19)

‘Consent to Operate’ shall be obtained from State
Pollution Control Board, Assam.

Obtained Consent to operate.

(20)

Acoustic enclosures shall be provided to control
noise wherever necessary. Noise shall be controlled
from cooler fans, compressor house, cement mill
and raw mill, cement plant using appropriate noise
control measures.

Noted and agrees to comply.

(21)

All the recommendations made in the charter on
Corporate Responsibility  for Environment
Protection (CREP) for the cement plant shall be
implemented.

Complied

Recommendation for CREP is being
followed. RABH, ESP, Stack are installed
as per guidelines of CPCB.

(22)

The company shall comply with the commitments
made during public consultation for the expansion

project.

Complied

(23)

The Company shall provide housing for construction
labour within the site with all necessary
infrastructure and facilities such as fuel for cooking,
mobile toilets, mobile STP, safe drinking water,
medical health care, créche etc. The housing may
be in the form of temporary structure to be
removed after completion of the project.

Noted and agrees to comply.

General Conditions

5|Page
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(1)

The project authority must adhere to the stipulation
made by State Pollution Control Board, Assam and

State Government.

Complying and Undertake to comply

We are committed to follow the
stipulations made by Assam Paollution
Control Board & State Government.

()

No further expansion or modification of the plant
shall be carried out without prior approval of SEIAA,
Assam.

Noted for Compliance

No further expansion or modification of
the plant beyond the capacity mentioned
in EC will be carried out without prior
approval of the MOEF.

(3)

At least four ambient air quality monitoring stations
shall be established in the downward direction as
well as where maximum ground level concentration
of PM10, PM2.5, SO2 and NOX are anticipated in
consultant with the State Pollution Control Board,
Assam. Data or ambient air quality and stack
emission shall be submitted to the SEIAA, Assam
including Regional office MoEF at Shillong and State
Pollution Control Board Assam once in six months.

Complied

The plant commenced its first production
from 3" April 2015 after obtaining consent
to Operate from the PCB, Assam.

We have installed Continuous Ambient Air
Quality monitoring Station and same is
transmitted to PCB Server. Reports
attached as an Annexure-ll|

(4)

Industrial waste water shall be properly collected
and treated so as to conform to the standards
prescribed under GSR 422 (E) dated 19" May 1993
and 31 December 1993 or as amended from time
to time. The treated waste water shall be utilized to
plantation purpose.

Noted for Compliance

Industrial waste water treated properly so
as to meet the parameters of the treated
waste water to the standards prescribed
under GSR 422 (E) dated 19" May, 1993
and 31* December, 1993 or as amended
from time to time. The treated water is
being  utilized for  plantation/dust
suppression

(5)

The overall noise levels in the and around the plant
area shall be kept well within the standards (85dbA)
by providing noise control measure including
acoustic hoods silencers, enclosures etc. on all
sources of noise generation. The ambient noise
levels shall conform to the standards prescribed
under Environment (Protection) Act, 1986, Rules
viz. 75 bdA (day time) and 70 dbA (night time).

Complying

Noise abatement measures have been
provided at appropriate places in order to
meet the standards prescribed and same
shall be maintained.

(6)

Proper housekeeping and adequate occupational
health programs must be taken up. Occupational
Health Surveillance program shall be done on a
regular basis and maintained records. The program
must include function and sputum analysis test
once in six month.

Complied

Housekeeping is proper. - Occupational
health surveillance program conducted in

6|Page
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Lung function test and sputum analysis
carried out once in six month PO copy
attached as an Annexure_l|

(7)

The company shall harvest the rainwater from the
roof tops and storm water drains for utilizing in the
lean season besides recharging the ground water
table.

Noted and agrees to comply.

(8)

The company shall under take eco-development
measure including community welfare measure in
the project area.

Complied and agrees to comply. 6 nos. of
Ring well-constructed. Two rain water
harvesting tank developed. Rubber
plantation in deforested area. Promotion
of solar lantern & low smoke cooking
stoves distributed to the community.
Two weaving center constructed for
women SHG members.

()

The project proponent shall also comply with all the
environmental protection measure and safeguards
recommended in the EIA/EMP.

Complied and Agree to comply.

(10)

A separate environmental management cell with
full fledge laboratory facilities to carry out various
management and monitoring functions shall be set
up under the control of Senior Executive.

Environment Management cell made and
implemented. Laboratory facilities are
limited as Environmental Monitoring is
carried out by third party laboratories
approved with SPCB, Assam. We have a
common Laboratory facility with quality
control to carry out routine work.
However, continuous online monitoring
systems have been installed for stack
emission monitoring as well as Ambient Air
Quality.

(11)

Rs. 11.02 crores spent towards capital cost and as
proposed Rs. 3.52 lakhs earmarked towards
recurring cost/ annum for the environmental
protection measure and Rs. 2.54 crores for CSR
activities for five years to implement the conditions
stipulated by the SEIAA, Assam as well as the
Ministry & State Govt. and submit implementation
schedule for all the conditions stipulated herein
SEIAA, Assam. The funds so provided shall not be
diverted for any other purposes.

Complied. We have already spent 11.02 Cr.
towards capital cost in installing various
pollution control devices.

Recurring cost spent of Rs. 372598 /-. for
the maintenance of pollution control
devices, as the plant has been
commissioned and started production
recently in April 2015.

(12)

The project proponent shall inform the public that
the project has been accorded environmental
clearance by the SEIAA, Assam. This should be
advertised within seven days from the date of the

Complied

7|Page
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clearance letter at least in two local newspaper that
are widely circulated in the region of which one
shall be in the vernacular language of the locality
concerned and a copy of the same shall be
forwarded to SEIAA, Assam & Regional office, MoEF
at Shillong.

(13) | A copy of clearance letter shall be sent by the Complied. Environmental clearance
Proponent to cor.mcerned DC, Urban Local BodY and obtained and uploaded on the websites.
the local NGO if any from whom suggestion /
representation if any were received while
processing the proposal. The clearance letter shall
also be put on the web site of the company by the
proponent.

(14) | The project proponent shall upload the status of
compliance of the stipulated environment clearance
conditions, including result of monitored data on
their website and shall update the same
periodically. It shall simultaneously be sent to the
SEIAA, Assam, Regional office of the MoEF, Shllong
& PCB, Assam. The criteria pollutant levels namely:
PM (stack), PM10, PM2.5, SO2, NOx (ambient levels
as well as stack emissions) or critical sectoral
parameter indicated for the projects shall be
monitored and displayed at a convenient location
near the main gate of the company in the public
domain.

Complied and agrees to comply.

(15) | The project proponent shall also submit six month
reports on the status of the compliance of the
stipulated environmental conditions including
results of monitored data (both in hard copies as
well as by email) to the SEIAA, Assam/ Regional
Office of MoEF, the respective Zonal office of CPCB
and the SPCB. The SEIAA, Assam / Regional office of
MoEF at shilling shall monitor the stipulated
conditions.

Complied and agrees to comply.

(16) | The environmental statement for each financial
year ending 31* March in Form-V as is mandated to
be submitted by the project proponent to the
concerned SEIAA, Assam and PCB, Assam as
prescribed under the Environment (Protection)
Rules, 1986, as amended subsequently, shall also be

Complied and agrees to comply.

put on the website of the company along with the //:( ;o X
status of compliance of environmental conditions P Q~ h. ( \
and shall be sent to the SEIAA, Assam & regional ,L_V'/,::}ﬂ
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office of MoEF, Shillong.

(17) | The SEIAA, Assam may revoke or suspend the Noted
clearance if implementation of any of the above
conditions is not found satisfactory.

(18) | Any other conditions or alternation in the above Noted
conditions will have to be implemented by the
project proponent in a time bound manner.

(19) | The above conditions will be enforced, inter-alia
under the provision of the water (Prevention and
Control of Pollution) Act, 1974 and the public
Liability Insurance Act, 1991 along with their
amendments and rules.

Noted.

AMBIENT AIR QUALITY PARAMETERS

NO2_AQ_Calcom | 502_AQ_Calcom | CO_AQ_Calcom | PM10_AQ_Calcom | PM2.5_AQ_Calcom
Month | ug/m3 ug/m3 mg/m3 ug/m3 ug/m3

April_16 6.01 11.49 0.35 52.92 20.71
May_16 4.01 12.68 0.37 53.06 25.71
June_16 4,12 12.75 0.27 49.27 37.73
July 16 4.84 11.06 0.33 49.69 40.06
Aug_16 4.04 13.28 0.31 54.36 24.15
Sep_16 4.17 241 0.37 68.43 29.16
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Date: 12.05.2016

To,
The Divisional Forest Officer,
North Cachar Hills Division

Haflong, Assam

Sub: Requirement of 2000 no’s of plant saplings from your good Office

Sir,

At first | would like to thank you for your supports as you provided us a good collection of saplings
in the previous year, and these saplings survival rate is good enough. So we would like to start
again plantation programme this year too. :

So kindly provide us 2000 no’s of valuable saplings from your good office.

Hence you may kindly consider & cblige.

Thanking you,

Yours faithfully
For Calcom Cement India Limited.

£,

y iy
Qﬁw}iw{ - /)é g i

PN ‘”‘}i{:’! :
é“’(!‘
. ~(Authorized Signatory) : cﬂ (<~ 4_2’(
= | T8y

Copy:

1. The Forest Ranger Umrangshu —for your help

Ko..e,iw@ Ea
Chalga Dhon Bodo,

DMARenod Forust Ofiee
Qonsnpass, Reunpye

U ”"‘04/"\85»0

Ragistered Office:
BC, G.S. Road, Guwabhati, Assam-781005
CIN: U26942482004PLC0O07538
2X\69/91 364 7156 700 (91 361 7136 707
ement.com w www.dalmiacement.con

Calcom Cement India Limited

Subsidiary of Dalmia Cement (Bharat) Limited e
16 Kilo, Jamuna Nagar, Unrongsho, Dist Dima Hasao, Assam-788931, India 1/

Prone : 91 3670 291684 website www.dalmiacement.com
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WORK ORDER

A0 No:8500001835
Datc £31.08.2016

CALCOM CEMENT INDIA LTD Page 1 of 6
3rd & 4th Floor, Anil Plaza 11, ABC, G.S. Road, Guwahati - 781005
Tel No. 361-7156700 Fax No +91-361-7156707

Email id. Contact NE@dalmiacement.com Website: www.dalmiacement.com

Vendor Address PO Number : 8500001835

GNRCLTD Date :31.08.2016

GUWALATI Vendor Code : 206866

DISPUR Currency :INR

Assam 781006 Buyer : Rajnish Koushik

IN CST NO : 18779906754
TIN NO : 18890063627

Shipping Address / Invoicing Address ECC Code No .

CALCOM CEMENT INDIA LTD Range .

GUWAHATI Corp Id No. : U26942AS2004PLCO07538

GUWAHATI

Assam 781003 IN

Item Material/Specification Qty lUnit ,Net Price Net Amount
00010 YEARLY HEALTH CHECK UP EMPLOYEES 1.000 AU 218,380.00 218,380.00

The Item Covers The Following Services:

10 MEDICAL CHECK-UP - NE 358.000 EA 610.00 218,380.00

Base Amount 218,380.00

IN: A/P KK Service 0.00 % 0.00

IN: BED setoff % 0.00 % 0.00
Total Net Item Value INR 218,380.00
Tax Items 0.00
Item Total INR 218,380.00
Total Tax Amt : 0.00

GRAND TOTAL INR 218,380.00

Terms and Conditions:

Header Text:

The PO has been raised for Employee Health Chekup at CCIL Lanka <(>&<)>

Umrangshu

The List of Test

PFT

Eye Chekup

Audiometry

Spootum for AFB

Procedure #

# The check-up will be scheduled based on convenience of the employee
concerned.

.Work to be completed within 5 days at each site.

# The employee will not make any payment for the above check-up <(>&<)>
the invoices/bills for the same should be forwarded to the HR Dept

only.

# The results of the tests shall be handed over to Dalmia HR Dept
directly without handing it over to the employee.

# Bills should be raised location/Plant wise.

Payment # 100% payment will be released thhm 15 days of reccxpt of

bills duly verified by user. /

GENERAL TERMS <(>&<)> CONDITIONS OF WORK O
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WORK ORDER CALCOM CEMENT INDIA LTD * 5 7 Page 2 of 6
3rd & 4th Floor, Anil Plaza II, ABC, G.S. Road, Guwahati - 781005

.2 No:8500001835 Tel No. 361-7156700 Fax No +91-361-7156707

Date/%31.08.2016 Email id. Contact.NE@dalmiacement.com Website: www.dalmiacement.com

1. Definitions: "EMPLOYER" or "OWNER" or "Purchaser” shall mean Calcom

Cement India Ltd. , a Company incorporated under companies act 1956

having its registered office at 3rd <(>&<)> 4th Floor, Anil Plaza II,

ABC, GS Road, Guwahati, Assam 781005, India and shall include their

legal representatives, successors and assigns. "CONTRACTOR shall mean

the person, firm or corporation to whom this Work order is issued and

shall include Supplier's heirs, executors, administrators, legal

representatives, successors and permitted assigns. "ORDER" shall mean

this Work Order and all its attachments and exhibits GOODS and /or

MATERIALS shall mean the articles, materials, machinery, equipment,

supplies, drawings data and other property and all services including

design, delivery, installation, inspection, testing and commissioning

specified or required to complete the order unless otherwise specified

2. Scope of work: All work including supply of materials/equipment (if

any) shall be completed strictly as per the Scope/Bill of Qua

ntities/Design/Drawing/Specification/Samples or any other attachments and conditions stated on the order and as modified. Any

queries/ clarifications on same should be referred to us within 10 days

of receipt of this order and all deviations must be approved by us in

writing. Any delay in referring to us will not be considered as a reason

for delay in delivery.

3. Price : Unless otherwise stated in the order or any amendment made

thereof in writing, all prices shall remain fixed for the duration of

the order and irrespective of any Change in the cost of material and or

labor even through it takes longer than the delivery periods indicated

in the order.

4. Completion: Timely completion of work is essence of this contract, If

the work is not completed within the specified period and quality or in

case of delays in fulfillment of any other terms <(>&<)> conditions of

this order, the Owner has a right to cancel the order in full or part

thereof and/or may also make get the work done from an alternate source

at the risk and cost of the contractor and/or to recover liquidated

damages for late delivery at the rate of 1% of order value for every

week#s delay, limited to a Maximum of 10% of the work order value.

5. Deviations: This work order shall be subject to these General terms

and conditions and any additional specific conditions referred to in the

order and no deviation shall be made from the requirements of the order

or from the General Terms and Conditions unless such deviations be

approved in writing by the Owner.

6. Acceptance of Order: This order expressly becomes a binding contract

of the terms set herein, when it is accepted by the Contractor. The

Contractor shall sign and return the acceptance copy of the order within

7 days of receipt of this work order. This order will be considered

accepted unconditionally, if not acknowledged within 10 days from the

date of order.

7. Invoices: Five set of running invoices (1 Original + 4 Copies) along

with joint statement and reconciliation statement shall be submitted to

the office of Project Manager or it#s authorized representative at P

beginning of each month or any other period as agreed. The invoice //’ % *

shall show clearly whether they cover "part work" or "balance work" and //

shall indicate the quantity itemwise as well as order number. The final N

payment shall be made within 45 days after Taking Over of all Goods ar;_d é"’* AS‘S KR SE e\

Services under the Contract and upon submission of acceptable Bank '/ ‘;L__"} Y >

Guarantees/as applicable. | o Ragd. No -13802“8

8. Terms of Payment: unless otherwise specified in the work order, 70%‘\’&‘ EXPIRY DATE
* 21 4 2 28

N\
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CALCOM CEMENT INDIA LTD = ¢
3rd & 4th Floor, Anil Plaza II, ABC, G.S. Road, Guwahati - 781005
Tel No. 361-7156700 Fax No +91-361-7156707
Email id. Contact. NE@dalmiacement.com Website: www.dalmiacement.com

WORK ORDER Page 3 of 6

¥.5 No:8500001835
Datc £31.08.2016

of invoice amount shall be paid within 15 days and balance 30% shall be
paid with next bill (Except Last bill) after certification from Project
Manager or officer in charge as authorized for actual work done at site.
9. Transportation <(>&<)> Storage of material: Unless otherwise
specified in the work order, contractor shall arrange for the transp
ortation <(>&<)> storage of it#s all the material upto <(>&<)> at our site for timely completion of the work. The material will
be

stored at specified place at site on contractor#s own cost <(>&<)> risk.

10. Inspection: The Purchaser or his authorized representatives/agent

shall have the right of inspection and testing of the work or any part

thereof at any stage during the Construction or Execution of this order

and the Contractor on demand from the Purchaser shall carry out such

tests in an appropriate manner in the presence and fice of charge to

Purchaser. The inspection by the owner and it#s representative will

however not absolve the Contractor of his responsibility of quality and

workmanship of the scope of work covered under the order.

11. Acceptance of Work: Work shall be accepted subject to inspection and

must conform to Owner#s requirement, BOQ, Quality plans (sp

ecifications/design or approved samples). Payments for work prior to inspection shall not constitute the acceptance thereof.
Contractor should respond within 7 days from the date of rejection

advice, if any. The owner has a right to complete the work on Contractor

#s cost <(>&<)> risk, if contractor does not respond within 15 days after repeated reminders.
12. Taxes/Duties: Unless otherwise specified in work order, all kind of

taxes/duties and other dues will be borne by the Contractor. The

service, WCT and Excise Paid Invoice shall be submitted with proper

documents. The Excise invoice in case of supply of material shall

accompany the material to enable us to claim Modvat benefit, without

which the amount towards these taxes shall not be paid.

I3. Addresses: M/S. CALCOM CEMENT INDIA LTD, JAMUNANAGAR UMRANGSHU,
ASSAM 788931 INDIA '

14. Insurance: Unless <(>&<)> otherwise specified, contractor shall take

necessary insurance cover for their employees, labors, sub-contractor

and material (including transit insurance) engaged for completion of the

assignments at our site. Owner and its employees shall not be liable to
pay any damage or compensation for death, accident or injury to people

employed by you or damage/theft of materials or to third parties

agencies engaged by you. The contractor shall produce such policies on

demand by us.

15. Correspondence: Registered Office: M/s. Calcom cement india Ltd,

Anil Plaza - II, 3rd <(>&<)> 4th floor, G.S. Road, Guwahati - 781005.

16. Test Certificate: Unless <(>&<)> otherwise specified in the work

order, the Contractor will submit copies of Test Certificates for

materials and equipment as called for in the order, wherever required.

Such certificates shall clearly state the Work order no. and item

number in test certificate.

17. Packing <(>&<)> Dispatch Unless <(>&<)> otherwise specified, the

contractor shall ensure that material in his scope is handled in such a

way 5o as to guarantee safe transportation, loading/unloading and

storage to site <(>&<)> within site premises. Owner shall not be liable

towards damage or loss of this material. P 72 '

18. Facilities ft site : Unless <(>&<)> otherwise specified, Contractor 7 @ K 0( \\

will make his own arrangement at his own cost for water, electricity, /{ ‘E";m} 4‘ ;

tools, tackles <(>&<)> consumables at site. Contractor will also make , P ASIS KR SEN -y

arrangement for lodging, boarding and transportation of him@[f/hiS ::i f:; OV ARY 5 \

employees, labor, sub-contractors and any person engaged directly or : ; = Regd. No 13802/18 >
T CXPIRY-DATE

31.12.28

\ % */
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WORK ORDER CALCOM CEMENT INDIA LT Page 4 of 6
\ 3rd & 4th Floor, Anil Plaza II, ABC, G.S. Road, Guwahati - 781005
9 N0:8500001835 Tel No. 361-7156700 Fax No +91-361-7156707

Date%21.08.2016 Email id. Contact. NE@dalmiacement.com Website: www.dalmiacement.com g?

indirectly by him.

19. Health, Safety <(>&<)> Environment : The contractor shall ensure
adequate precautions towards health <(>&<)> safety of it#s employees and
environment at site. Adequate resources towards apparel <(>&<)>
equipment shall be deployed by the contractor as required under the law
of the land and shall be entirely responsible for the complete safety of
their environment, workmen as well as workers at the site. Contractor
shall issue identity card to their all employees. '
20. Warranty: All work completed against this order shall be guaranteed
against any defects in construction and/or faulty workmanship for a
period of 12 months from the date of completion.. All materials,
components used for the construction of the work will be of best quality
for the purpose for which it is used. In case of faulty work, the
Contractor shall repair/replace same as the case may be within
reasonable time free of cost to Owner and this warranty will be extended
to 12 months from the date of the repair and tested to our satisfaction
level.

21. Licenses <(>&<)> Permits: Unless <(>&<)> otherwise specified
separately in the work order, Contractor will take clearances/ permits
from Central/ State Authorities/any other Government authorities as
required by the law of land which includes but not limited to labor
license <(>&<)> interstate migrant labor license, PF Registration
certificate <(>&<)> workmen compensation insurance certificate. All
official charges towards Government approvals/ permits shall be
reimbursed by us as agreed in the order on actual basis against
documentary evidence.

22. Confidentiality: Design/Drawing/Specification/Samples supplied with
this order shall remain property of Owner and shall be used exclusively
for the work to be completed against this order The contractor hereby
undertakes that he shall not use the designs, drawings, patterns <(>&<)>
any other technical information for any purpose other than the purpose
of executing this order. He shall not make copies of work
Order/Amendment or any other commercial data / information or publicize
the same, The vendor is aware that breach of this clause can not be
adequately compensated in terms of money and as such purchaser is
entitled for specific performance and injunctive relief in this regard.

23. Copy Rights <(>&<)> Patent: The Contractor shall fully indemnify the
Owner, its employees and users against any action, claim or demand costs
of expenses arising from or incurred by reason of any infringement or
alleged infringement of letters, patent, trade mark or name, copy right

or other protected rights in respect of any materials supplied. All
royalties shall be paid directly by the Contractor.

24. Assignment: The Owner is entitled to assign the order or any part
thereof, or any right, benefit or interest therein or there under, to

any of it#s affiliate, associate or a group company. However the
Contractor shall not assign the work or any part thereof, or any right,
benefit or interest therein or there under, to any third party, without

the express prior written consent of the Owner. Any assignment,
subletting, even though done on written approval of owner, shall not
relieve the supplier / contractor from any obligation, duty,

responsibility and/or guarantee under the contract.

25. Indemnity # You will be liable for and shall indemnify us in respect
of any claim on account of theft, damage, injury or any other loss

caused to us / any other third party due to any act/negligence by your
Engineers/Personnel/Sub-contractor due to any reason whatsoever, while

".‘r \
e f s o s el
| | ~egd. No -13802/18 >/

| .\ EXPIRY DATE

\ \ o T12728 */
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a) The contractor shall take all steps as may be necessary to comply
with the various applicable laws/ rules including the provisions of
contract labor (Regulation <(>&<)> Abolition Act) 1970 as amended,
Minimum wages Act, 1984, Workman Compensation Act, ESI Act, PF Act,
Bonus Act and all other applicable laws and rules framed there under
including any statutory approval required from the Central/State
Governments, Ministry of Labor. The contractor shall produce proof of
such policies on demand by us. Contractor shall submit copy of all the
statutory documents <(>&<)> licenses to HR dept. at the site <(>&<)>
take clearance before commencement of work.

b) The contractor must ensure each employee get weekly rest on the
seventh day and they will get holidays as per the holiday list of the
Company. People working on holidays should get compensatory off.

¢) The contractor should pay salary latest by 7th of the month through
bank transfer.

d) The PF contributions to be deposited by 15th of the month.

©) Proof of salary deposit, PF deposit to be produced before HR
department by 15th of every month.

performing your obligations under this contract.
26. Statutory Obligation and compliances : ?)p

27. Termination: Unless otherwise specified we reserve the right to
terminate, suspend or abandon this work order either in part or in full

at our discretion, without specifying the reason whatsoever by giving
two day#s notice at anytime during the term of this order. In such an
event we shall be entitled to recover all damages and expenses including
losses suffered by us due to such termination.

28. Force Majeure: This shall mean and be limited to the: (a) any war or
hostilities (b) any riot or civil commotion (c) any earthquake, flood,
tempest, lightning or other natural physical disaster impossibility of

the use of any Railway Port, Airport, Shipping services or any other
means or transport (d) any strike or lockout (only those exceeding 10
continuous days in duration affecting the performance of the
Contractor's/Owner's obligation).

29. Interpretation: In the event of any conflict between these general
terms <(>&<)> conditions of work and Contractor#s general conditions of
sale, the former will prevail.

30. Arbitration: Both the parties shall settle all the disputes arising

out of this order/contract/sale through discussion/arbitration as

provided under Arbitration Act.

31. Governing Law <(>&<)> Jurisdiction: All actions at law or suits
arising out of or in connection with this order or the subject matter
thereof and whether as to be construed or otherwise to be instituted in

a court of Guwabhati jurisdiction.

32. Notices # Any notice with reference to this order shall be made in
English and sent by Registered Post and shall be directed by one party

to the other party at its respective registered addresses.

33. Green Execution "The Contractor/Service Provider is responsible for
performing work in compliance with all legal and other requirements of
Environmental Management System, taking pollution control measures,
controlling wastes, recycling and taking care of Occupational Health and
Safety of all personnel”

;\ @\
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FIGURE 4.21
RAILWAY SIDING WITH GREEN BELT

) s

4.2 ENVIRONMENTAL MANAGEMENT PLAN FOR COAL SIDING

An attempt has been made to develop the management plan on the basis -of
observations, assessments, available data and discussion made during field studies.
Some impacts which were not identified during field visit due to unseen and
unreported activities were also included for completeness of Environmental
Management Plan.

4.21 ~ Air Pollution Control

Dust control plan for loading and unloading mostly requires at coal, mineral and
loose materials handling sidings. The dust control plan for various activities at siding
is described below followed by best practice available.

4211 Loading & Unloading: The intensity of dust pollution largely dépends
on the loading and unloading process at siding which has significant impact on
environment. The adoption: of following practice will provide significant control on
dust pollution:

"« Anindependent water spraying system should be established at coal handling

sidings before loading and unloading of coal.

« Water spraying system should involve surface water tanks, network of spray
water pipeline and headers.

« Providing mobile and static water sprinkler system wherever above is not

. possible,

« Water should be sprayed in the form of fine jet to suppress the dust generated
while loading and unloading operations,

Inventorization of Railway Sidings and Guidelines for their Environment Management Page | 47




? ® 77

« The drop height should remains minimum as possible, in case of Silos
operation,

. The coal received at siding from mines should have sufficient surface
moisture to improve dust control during loading.

The best practice for loading and unloading coal commodity are described in the
following section.

Coal Loading: The coal loading in India is carried out manually by volumetric
loading system and batch weigh loading. The volumetric and batch weigh methods
of loading are useful for large scale operation. In the volumetric loading system,
loading is carried through covered enclosure i.e. Silos with conveyer system. "Silo"
means a tall structure, usually cylindrical and of reinforced concrete construction, in
which bulk material is stored and they are discharged through feeders at the bottom.
This is environment friendly, safe and offer a high degree of automation. The dust
emissions are eliminated and no water spraying is necessary. The silos are the best
practiced method to restrict the dust. Silos are also used for minerals, Gypsum and
food-grains. The figure 4.22 shows typical Silos system. The following features of
the silos help followed to control the dust.

« The silos are cylindrical and fed by belt conveyors,

» The loading operation of the coal rake takes place with designated speed,
» For accurate weighing of coal to each wagon,

» Load cells are provided with silos.

The Batch Weighing Loading System is the only type of train loading facility that
prepares the material specifically for each wagon of a train so that maximum wagon
utilization is achieved. Each wagon is loaded in such a way that it is neither
overloaded nor under loaded. This helps in prevent excessive damage to the
facilities and equipment and the producer utilizes each wagon's capacity efficiently.
The Batch Weighing Loading System works through the use of a two-bin system
under the common structure. The surge bin situated in the structure over the top of
the weigh bin, is situated over the top of the railroad tracks where wagons are to be,.
loaded. Through computer control, a series of high speed hydraulically actuated
weigh bin feed gates transfers the material from the upper surge bin into the weigh
bin until the desired net target weight for the wagon to be loaded is achieved. The
high accuracy in material loss control and low maintenance will lead to less dust
pollution from the batch weighing systems. The Figure 4.23 shows Batch Weighing

Loading System.

Coal Unloading: Coal unloading through tippling is the best operating system to
control dust. With the rotary tippler, the wagon is gripped by hydraulically operated
clamps within a frame mounted to circular end rings supported on rollers with a rack
and pinion style drive. This allows the wagon to be rapidly inverted and the coal or
raw material discharged to a hopper below. The tippling system and water sprinkling
system before unloading will be the best combination for dust control.

Inventorization of Railway Sidings and Guidelines for their Environment Management Page | 48
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Storage: "Stockpile” means accumulation of material to create a reserve for loading
or other purposes. The wind erosion of exposed areas causes significant emissions
of particulate matter. The surface wind speed produces wind erosion which depends
on the nature of the erodible material. Materials that contain minimal amounts of finer
pérticles or that have a large proportion of larger particles will tend to be more
resistant to major lift-off as materials that form a surface crust, whereas finer
materials are characterized by relatively low surface wind speed thresholds for
siltation, minor and major lift-off. The optimum restriction to wind erosion will be
gained by adopting the following:

« Provide dust protection network i.e. wind screens all around the coal siding
area for dust protection,

e Design of stockpile should be such that for maximum duration of year, air
strikes the width of the stockpile and not the length.

e Stockpile design and management shall be such that materials can be safely
stored and handled.

e The coal should be wet before stacking.

e Coal shall be stacked in trapezoidal shape and not in conical shape.

" e Drains shall be provided around the stockpile with run off pit.

« Water sprinkling system all along the stockpile area should be established to

protect the coal particles from erosion due to wind,

Inventorization of Railway Sidings and Guidelines for their Environment Management Page | 50
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» The height of the stockpile should be less than the dust protective wall,
« Stockpiles may become sources of wind-generated dust hence these must be
covered with polyethylene/canvas sheets during windy periods

Drains shall be provided around the stockpile with run off pit. The size of the pit
should depend on the intensity of rainfall in the area and size of the stockpile. Pit
shall be of RCC construction with a baffle wall in the middle. Coal particles in water
collected in the pit settles down in the first compartment and relatively clear water
flows to the second compartment. The water would be pumped from the second
compartment to guard pond for further utilization. This coal is then dump in coal
stockpile.

Generally water is applied to stockpiles for suppression of dust due to wind.
Chemical suppressants can be applied to coal stockpiles to reduce the effects of
wind erosion by binding the surface into a crust. The types and details of
suppressants are described in the section below. There is number of local and
international companies that sell suppressants into the market.

4.21.2 Haulroad

The most of the reviewed literatures and reports reveals that the major source of
dust generation on haul roads is due to resuspension of the dust during vehicular
movement. Hence, the major emphasis needs to be given for the management plan

~ for improvement of haul roads. The management plan for minimizing haul road dust
generation is as follows: ‘

» An unpaved roads should be paved at the existing sidings,
« Higher grading of main haul roads and service roads to clear accumulated

loose material,
« Regular sprinkling of water on haul roads for dust suppression,
« The chemical suppressant can be used at the water scarcity places,
« Truck body washing system before entering and outing from siding area

« The trucks carrying coal should be covered with the Tarpaulin. Strict action
should be taken if the rules are not followed,

« The trucks carrying coal and other materials should not be filled to the top i.e.
it should not be overloaded,

+ Dust dislodgement from vehicular movement must be minimized by

implementing speed limits,

« Vehicular movement at the siding area, shall be regulated effectively to avoid
traffic congestion and to protect the workers from dust due to exposure in
dusty environment,

+ Emissions from the heavy duty vehicles operating in and out of siding shall

_ follow the standard under Motor Vehicles Rules.

« Coal transport through conveyors within siding shall have to be done under
enclosed conditions, '

« Afforestation with dust filtering trees around railway siding area.
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Dust emission from the various activities at siding is in the form of Particulate Matter
PM,o and PMzs. The permissible limit for these parameters is given in the National
Ambient Air Quality Standards, CPCB. All the air pollution parameters at sidings
should comply with this standard. The National Ambient Air Quality Standard is given
in the Annexure 4.1.

The best practice for control of dust generated due to traffic on haul roads are
described at following section.

Sprinkling System for Haul roads: The sprinkling system is required at haul roads

for all commodity handling sidings and at storage point of coal i.e., stockpile.

Literature review* confirms that the traffic volume is more important than vehicle

weight. Hence, fewer trips using larger vehicles will cause lower emissions of

particulate matter than a greater number of trips with smaller trucks. Hence,

transitioning fleets to larger capacity haul trucks may be a viable strategy to reduce
W emissions of particulate matter. &

The dust is controlled mainly by the use of water trucks. The use of water trucks is
considered to be one of the most inefficient ways to control dust. Effective dust
control using water on haul roads requires uniform wetting and monitoring of weather
conditions, like air, temperature, relative humidity, and wind direction and speed.
Installing a sprinkler system with weather monitoring, centralized control, and proper
water distribution components can be an effective and operationally efficient solution
for control dust.

The amount of water required to sufficiently control the emissions, is dependent on
the characteristics of materials (e.g., surface moisture content), ambient conditions
(e.g., rainfall, humidity, temperature), activities occurring in the area (e.g., vehicle
traffic, vehicle weight, speeds), and other factors.

Watering of haul roads is a standard practice as it is an effective method to control
the particulate matter. However, where water supply is limited or costly, watering
may not be adequate or desirable solution. In addition, watering of roads can result
in a slippery surface and in some cases the addition of water can lead to the
production of increased fine particles. Water tankers are the most common
technique used for the application of water to haul roads in India. Watering can be
applied using a variety of methods and is not limited to a traditional water tanker. The
type of spraying system technology selected depends on the source of particulate
matter and local conditions. There is a range of spray types and nozzles to optimise
the beneficial effects of watering.

Wheel generated particulate matter associated with trucks travelling on unpaved
haul roads is a major source of particulate matter emissions and so haul roads

* US Environmental Protection Agency (US EPA), 2006, AP 42, Fifth Edition
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The drop height should remains minimum as possible, in case of Silos
operation,

. The coal received at siding from mines should have sufficient surface
moisture to improve dust control during loading.

The best practice for loading and unloading coal commodity are described in the
following section.

Coal Loading: The coal loading in India is carried out manually by volumetric
loading system and batch weigh loading. The volumetric and batch weigh methods
of loading are useful for large scale operation. In the volumetric loading system,
loading is carried through covered enclosure i.e. Silos with conveyer system. "Silo"
means a tall structure, usually cylindrical and of reinforced concrete construction, in
which bulk material is stored and they are discharged through feeders at the bottom.
This is environment friendly, safe and offer a high degree of automation. The dust
emissions are eliminated and no water spraying is necessary. The silos are the best
practiced method to restrict the dust. Silos are also used for minerals, Gypsum and
food-grains. The figure 4.22 shows typical Silos system. The following features of
the silos help followed to control the dust.

« The silos are cylindrical and fed by belt conveyors,

« The loading operation of the coal rake takes place with designated speed,
« For accurate weighing of coal to each wagon,

» Load cells are provided with silos.

The Batch Weighing Loading System is the only type of train loading facility that
prepares the material specifically for each wagon of a train so that maximum wagon
utilization is achieved. Each wagon is loaded in such a way that it is neither
overloaded nor under loaded. This helps in prevent excessive damage to the

Liacilities and equipment and the producer utilizes each wagon’s capacity efficiently.
The Batch Weighing Loading System works through the use of a two-bin system
under the common structure. The surge bin situated in the structure over the top of
the weigh bin, is situated over the top of the railroad tracks where wagons are to be
loaded. Through computer control, a series of high speed hydraulically actuated
weigh bin feed gates transfers the material from the upper surge bin into the weigh
bin until the desired net target weight for the wagon to be loaded is achieved. The
high accuracy in material loss control and low maintenance will lead to less dust
pollution from the batch weighing systems. The Figure 4.23 shows Batch Weighing
Loading System.

Coal Unloading: Coal unloading through tippling is the best operating system to
control dust. With the rotary tippler, the wagon is gripped by hydraulically operated
clamps within a frame mounted to circular end rings supported on rollers with a rack
and pinion style drive. This allows the wagon to be rapidly inverted and the coal or
raw material discharged to a hopper below. The tippling system and water sprinkling
system before unloading will be the best combination for dust control.
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FIGURE 4.22 FIGURE 4.23
_SlLos BATCH WEIGHING SYSTEM

Wind Dust Network is an important application of dust protection. This is a wall
structure erected along the boundary specially restricting stockpile for dust erosion
due to wind. Wind Dust Network is mainly used to prevent wind dust at coal storage
places, coking plants, open-air stockyards, building materials, cement and other
enterprises; power plants and other enterprise factories; and other harsh
environments; coal yards of coal warehouse. The height of the wind dust wall
generally restricted to 3-3.5 meters. It also depends upon the wind speed and wind
direction. Single-layer mesh can prevent up to 65-85% of wind/dust, and double-
layer mesh can prevent 95% wind dust. The material used for Wind Dust Network is
available in steel plate, galvanized plate, colour coated sheet, stainless steel sheet
and fibre reinforced plastics (FRP). Wind Dust Network is perforated and processed
with high-pressure electrostatic powder for anti-corrosion. The main engineering
advantages of wind dust network are (i) it can be readily formed, (ii) easy installation,
(iii) it can be painted, polished or anodized, (iv) the thickness of materials is in wide
range from 0.3 mm -8 mm, (v) large selection of hole patterns and configurations, (vi)
uniform sound abatement, (vii) attractive appearance and (viii) effective efficiency of
dust suppression of about 95%. The wind dust wall has been installed at Paradip
Port Trust is shown in following photographs.
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